
war 4, 

way that =a GU aaaifrad dF) 

W-6, OF + Wh-7X, Hie Ble Bea, HMIps art, 

fax sfteat te, ae feeeit-110001. 

forage weft va 40-203/2021 edt aa wi aH ar 

19.01.2021 & same fafeat Gus wart veel wm fore 

e PT US-4 & GT A wae Wi ww 

WIAA :- 

Hele, 

Tas weit wa fanha fier wa ala y uo 

Gaerax ate frat 44/2 aeat ws, wat aisles, ceded 

aR, we warms frefafad @:- 

1. Fe fe wei/ceeme & wa 4 fafa fos qa aH 

Gel FT SRI BC-1960 oH OST OST 

Tea IT, WIT WARN (Reese) THT 120 WHE 

wa WER BT weiad fea wa a, at ya fate 

ae GA veer St safe 30.12.1970 B 30.12.1990 aH 

e ft a, WT aT a TT TM WW GA wa a 

Sarat PearaH-1 F1 

J. R. VARSHNEY TTR. ‘hb 

44!2 Lowther Road 

— Ceorge Town 

f LAHABAD-2 11002 
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2. we fe welder oe fie wR a-1960 & 

sania adhe ta onder fea, at Ue saa dedie 

a, WIE Warr (eleraqe) MAHA 97.00 WE Fi 

Ta US GER ER waa adic st Ste 01. 

05.1993 Sl dak HH vecurm al fea Ta, BW 30.72. 

1990 4 10 ae H fee ade frat met salt 30. 

12.2000 # wei/qecea a faferer aus a aA 

Wel Vast Bt Ta Wa Adie st lst Ot 

Sra dearaH-2 z1 

3. ae fe wei/cecerm fafer de a GA ver eK 

Fra PRA BA-1960 H Sarit srt aw, Wt ada 

waa F fafer Gos unt We soy, Wet 29 WW 

2016 hm We A se A Wer A Adie 

qo-Taost0-423(1) fete 10.2.2015 Hae fara SB ae 

frat & satit am am @ aafq sys uta 

(after) frmraeit 2021 & aaria sma 2 

4, ae fe weli/ceree fafret dos a GA Wel aT 

eh ae adam aaa 4 ae ot aaa veer wel a a 

awa wet @ ak a A wepf wom 4 ak ot aM 
J. R. VARSHNEY ay 

44'!2 Lowther Road __ 

_ Ceorge Town 
A! LAHABAD-2 11002 
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Tel aha Aat ae @ ak a a ae GA ae eT 

@ 

5. ae fe wet soyosd wis (ater) famraeit-2021 wi 

fier aaet &e-1960 & seria wet & faeg fret 

ot var ar am qvem feet ot at Aa a Wile 

2 ako a @ fet dt =e 4 af tt qe 

frat @ ait a at fect oft =e 8 et seam 

Tm ¢ ak a ot at amie sae ¢ ak a a 

wei/qeenee al sp foes fea ma Zt 

6 Fe fe wei/ceeme & fees aA fa a wa 

a set até oft arp eriat wet fear wet @ atk 

aa are get 4 cen wat zt 

7 Fe fe wei/ccee wees aa afiedt, were a 

fori 25.08.2022 30 Hl WT WH Aes A HeRt 

aa ¢ fe weirs & an 8 vamos a feet 

at sae 4 fafeet Wes wt GA veel wT a ae 

a a GHA we we Zi emma at extent 

eaaH-3 ZI . 

=a R™ 
J. R. VARSHNEY 
44!2 Lowther Road 
_ George Town 

# LL AHABAD-2 11002 

1403



ipon vit 

12 Uble Ibtb) [BL > 

Pb ie IkbA beh Bib kk lib Die Bb bBb>h 

po bee kee ob He 2 thir Ibi |Bb bite 

If b2bih pH bbe Bele [fs |e Deel BR Sob 

leh} INS Llisb| bE Sab) Ye bbiPPh/|elK sb) Bb 

A 
Q-lebR |bitblki® |e Kh IbkIK [lp Ib) De bik B 

hhslk 4 Eh JbbiK |% 0Z0Z'90°6Z Sled] wr Iki p 

hhelt % biib Ibha -/00%S Oh [pokh we w& wp 

LOOZ  000Z ‘0007 BH 666L While 29Iie bk hebth 

PPh BEB It Sob |bRIW) DIS wibiPPh/elK el Be 

IB S$ b p-tbkDR fhitblkI® [ee kh 

likk SBS Ip Ik} B Eh InlkK hB-jb J 002 

90°40 ibd! bk hebth 4% $12 b Ibid B Libis bEB 

 sDbibK Dib} b LLOZ'6O'EL IED} B bsDhibk 

oR MBBIH3D kh InlkK Ishb-]b dip & b2 bikb 

PPh EEE ld Sah IbWjH) ld wrikiPPh/|BIK 4} Bb 

“OL 

8
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1. ae fe wei/ceee ate =a S ae a 

aed A a wt wad Bl aa was Wag 

aa welt wT MIM H Ae St wT FI 

aq: ta oat a fa wedavemde @ fe ad 

SIRI SH See fea 19.01.2021 H BAW H BAIA F 

was wet wi a waa t wt @, fa tad we 

wai/qere ob fasg fet a wer a al ae uf a 

ee a om a wa, aan weve at smpphta afi 

Bet 

Wea Teeter 

fate: {U-03-2024 
Q Vara’ 4} 

far Wa 

A TO Heres areata 
Frarat 44/2 arRet US, 

OA wisielsd, dediet Ax, 

ITI YR, 

Gay ax Tes, sclera, 

HlOA0-9415613592 

J. R. VARSHNEY 

44/2 Lowther Road 

George Town 

f LAHABAD-2 11002
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rament of Uitey Pec ALLA IN- ‘ Government of Uttar Pradesh ea COCO EE conga Ne 753 —. 

e-Stamp Mobile SS eure 
Tetras & 

Certificate No. - IN-UP94987944125102W 
Cortificale Issued Date » 13-Mar-2024 04:02 PM 
Account Reference : NEWIMPACC (SV)/ up14367504/ PRAYAGRAJ SADAR/ UP-AHD Unique Doc. Reference : SUBIN-UPUP1436750486223044185838W Purchased by : JITENDRA RAI VARSHNEY 
Description of Document : Article 4 Affidavit 
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Consideraiion Price (Rs.) 

First Party 
»  JITENDRA RAI VARSHNEY 

Second Party : Not Applicable 
s Stamp Duty Paid By : JITENDRA RAI VARSHNEY 
i Stamp Duty Amount(Rs.) : 10 

(Ten only) 
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Aa, 

wet she =e (GER sara Fa) 

G-6, Of + Wh-7o, Hie ale Bea, Sata art, 

fax sfrear te, ae feeeit-110001. 

fasa-yet wiefar wa 40-203/2021 eat aa Gat aa ghee 

ain eter we aed gat fae w sre frie 

19.01.2021 @ are fafa es Gr veel wm far 
e PT FeT4 S Tey A va wer Ww w 

TIAA 3- 

wen fafa fr we aa ya mo ara area 

frarat 44/2 weet ws, at wielema, dedi ae, wage 

wre Frfifad 2:- 

GA Yet Ht safe 30.12.1970 AW 30.12.1990 Th 

far et, Ore oat TT oT! WS GA Ve at 

J. Re VARSHNEY a vo oR, a (S. 

44/2 Lowther Road 

_ George Town 
ft! LAHASAD-2 11002
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lh b t |bIK PPh bb [ls lb bk PEA bIRDb dls 

b2 Dit PPh LEB lb Sab 1bIR) [Pbbhla 4) Bb ‘py 

[2 Ipie Birbte % 1Z0Z [PblkRb| (212>Jh) 

lskbj> heOKOe bible 2 le bie PpPie w& whl 

blddbth\els = de ee lp MBEIG te Diol ooo 

; . Ores y+ 
ho bhR bikDb ls ‘lg Wie Bibs % 096L-Be BAL 8 “A- 

Dy] Nek eh LEE It Sab bj} |behld } Bk °€ 

IB 7-4 

[hilbi® = fee SIS fee In MblblbE eK Ikl: 2 Dilkb 

PPh LEE ld Soh IbWIH) Id jbeishl& [te 0007'ZL 

‘OE Dikie lbh Ib) Indd|bibb DL) & bb OL B 066L 

‘ZL'OE Us ‘Ibe Ibd| u 4rlRP Ph dd Mbp | €66L°S0 

10 SIS Id Indiblblble heh DIS rer bol Inpblbbe 

lo Soh 00°26 Behe (d1bI2Ib3) IsPilbK = bhhls 

(he BIBBD bbe bik Ys ‘Ibse| bbbile BR lndelpipl 
Die 4 0961-BS bl Breh) IMB |bdihl& 4] Bk — *Z
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wat 2 sk a A aap sworn A ae wt GA VT 

afta wi am @ sk a a a a a au Zz 

5. ae fe wet soyosy aft (afte) fraraci-2021 

fread SR A-1960 & saris wet w favs fret 

ot Wek al we yam feet st am 4 a a tina 

t ako a fet ft =e 4 a ft qe 

frameia @ ak a Gt feet ot sree 4 et cert 

Tm ¢ ak a a we amis efter @ ak a a 

Wadd at sn fas fea wa 2 

6. we fe warn a faeg Ga fam a TE wa 

EBS. a He ot arp araret et fea wa @ ak a a 

oye me fe were he ear aftert, warner at feats 

25.08.2022 40 wl WIT WH Wem A Het sat ze 

fe waged & AH Y yarns a feet wt wae F 

fatter Gos SI GA we wr eA e ae a GA 

veal wet S1 aaa HT Tle dams-3 ZI 

nv
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COOL! 2- avavHVTIVv 
UMOL 86085 

PeOYy JOUMO) Zipp 
ASNHSUYWA ‘YT 

ae NR eal 
wy 12 le 

Ib) [Bb Job plhy} | IbbA BK al Us ld Dkelith 

Bh babNh bh LEB Bele [Bob Me 2 ble bir [2b 

ne iS Bn Ba ape FS Ba Bo 

Soh lbh) IMB Lib) bbb. Bab) Yo |bubehls 4} ie lapph ; 

Q-dlbH jhitbihIG® je Kh IbkiK Ik Ibb| De bik B 

hhait te Kh IbblK | 0Z07°90'6Z bike] ted Ihin Be 

halk Yb blip Jbha ~-/00%S Oh [pokh Mee & wb 

LOOZ 0007 ‘000Z BH 666L DYhile 2Se b heb 

% [22h LEB Ie Soh lebjh) DIB [PhlA bl Bh — *6 

I2 S$ b p-bkDR jbiblbis 

I Kh InlbK IbB-e Ilb kB} B Eh InlhK [shB-]b 

lw £007°90°20 blk>} & beth BB b Ibibb B 

IrisEie BEE db IsDhibK BibkilPis} b LLOZ6O'EL bbb! 

BR bDblbK 2b MPBIRSP Kh InlhK shB-lb dlls ba 

Dikb IPPh LEB Ite Soh lbbJh) I [Dewhla bl Bk 8
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1. 3e fe wommat arta erat Sooner S aT | 
a We Tad Fl aT was tag A wy wea 

wa a ma S wea BCT el 

q moe wma ade aa ¢ fe wma we at 

a1 wr 11 R fet arent a ws a wt 8 wt A 

TO BeraR arHiy 

Ql ssi
d, dedi Tex, 

Advocalé 
i © ans 

é yecorres
 

true and cor W 

Verified ane arrested 

Sh: NO wsene
e ee” eeennuh 

advocate/ Notar
y 

*4)labehed 

J. R. VARSHNEY 

44/2 Lowther Road 

_ George Town 
f*_LAHABAD-2 11002
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(SeaRwe al) eo + 
L, ervey ¥ eam 

THIS INDEND-RE made this 4uakceth, ae pot Rete, 197 © 
TR Cy ae te TRV rh Vanity". 

— corres po din g to .caom, Nay Gi of Rush, fear. 538. $8ka oF 

between the Governor of Uttar Pradesh (hereina fté: “6.0 
Ye uy the State Government which expression sha11 where the ; 

leetes ae “cont ext so admits be deamed to include the successors 

indd vidual and assigns) of the one part and J itendra Rad Varshney 
Son of P.t -Yarshney 2/9 377, Rani Man dai ,, Ausaie + 

‘Ne 

exe a cxtors. adminis rators, represe deat ves aud ve 

Assi gas 5 tsinemetespant 

gel sri, 

EMICALS & FER-Cash- 
I27A01C15 (hereita ther, referred to as ne said rules ) for - amin 

lease for oem Sank: 14 respect) of ‘th 

the preliminary expenses for a mining Lease (ana 
% LA Vet ay _— 

the Ceutral Government hai -Appréiea the graut of. & 

1412



wifac®R Br, nr epee e. 

ata w wi@rl® Fo gee 

S274)0 2.1: op 
eererveewnen® 

rr BAS ge «BSCS \ 

acohr ratte apart heen “SRC 
Rearaivz + he ae te ene S ° gos eons BI Remo ar 

a BNA 4 CAEL. UA AL RNICT AX dq wit fea’ PET Tey 

a TAG & seseepeeneee a Fearn HRT at i A . 

TANeany - - 

4, fA , 
: " 

ener @Y NET. « AR Dt cae ee ee PRS SECT STS CTT Ce Ty =. @ 

th int Dicer 7 Ce ee Ki 

. : \ R TE AOU SAV 

Bory y ‘ a i 

A a~ 
wigs aha Peay, as . bee Lee tae ri soe Tina —— 

Nar 7 Ve pees tig: es ales 

r ) fea it _ 
Repat r oar EER SET lores 
aay SORT aL tesa “BR rere EL Orth 

% 

f 
] 

: aneeee | en: 
a bok EB Paya GN ce pF Pm 

- : 1 ta. 
St 

CD AT 
4 

t A A 
A} \ i mn - 

7 fA Lon a AY 

taht.
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MRUIEPAK RAD ESH 

fire 

ae 

royalties , covenants and Agreements by aud in these 

presents and the Schedule hereunder written reserved 

and coutained and on the part of the lessea to be 

paid observed and performed, the State Goverment 

(With the Aanproval of Central Goveriment) hereby grants 

and demisss unto the lessee, 

All those tne mines beds/veius seamg of SILICA SAuwD 

(hereinafver 840d in the smedauie referred to as the 

Said Mineral) or situated lying and being in or under 

tne lands which are referred to iu Part I of the said 

S hedule, together with the liberties , powers and 

privileges to be exercised or enioyed in connectiou 
~ Ti fhiaarrloy 

herewith whidiare mettioned in PartIl of the said S medule | 
subject to the restrictions and coditionus as to the 

exercise and @njoymeit of sum Liberties, powers and 

privileges which are mentioned i Part Ill of the said 

Schedule EXc3Pr and reserving out of this demise unto 

the State Governmert the liberties, powers and privileges 

mentioned in Part Iv of the said $ ansauie to HOLD the 

premises hereby granted and demised unto the lessee yrRvety Qo PAVevy sriortey dp 

from the thotss3 day of Reeke.1070, for the term of 
TWENTY years thence next ensuing YISLDInG AwD PAYING. .. 

therefor umto the state Goverument the several rents aud 

royaljties mentioned in Part V of the said Schedule at 

the respective times therein specified subje & to the 

provisions contained in Part, VI of- ‘the said S maduie 

VR Varley 

ny 
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gs) 

« FIVE 
3. 

and the lessee hereby cmvenuants with the State 

Govwernmant as in Part VII of the said S-meduie is 

; i @xpressed and the State Govermment hereby covenants 

with the lesses as in Part VIII of the said S madule 

7 

doe VR Maroy 

a aS expressed Av!) it is herebymutuaily agreed betweeu 

* the parties hereto as in Part IX of thea said 3 meduie 

® iS expressed. . i 

j iw WITiiSS WhuksoF these presents haw been i 

Sxectted in mainer hereunder appearing the day and 

year first above written. J 

The Schedule abow referred to : 

THE ARSA OF THIS LBASE 

{ . PAnT I i 
Bd : | i 

| 

Ali that tract of lands situated at village J anway 
; Lotion \. 

and P in (Pargana) Bara iu the Registration District of 
area of: . ! 

the leass.4 ji anabad, Sup-Districh Kar mana ana Tnana Shan ker garh t 

vd FR Man' NY 
- , bearing Cadastral surwy WNos.(Forest Area) containing 

Ask TRL VIMY 

fn area of 1e-00-acres or thereabouts delimeated ou the 

i p1l4u hereto annexed and tnereou coloured ved aan : 

/ aud bounded as follows : - 

: tag VAM Kok wi nas 
C p tharia hha ae bounds OTC. i¢ atom. *, On the worth by Spall anve 1g cot 7° R ; cen ET seabing ala Glam fe nals 
Ou the South Tha first bifurcabg a ty 

| o by _ form -9 Ry duane boundary - ls : 

. ; pf % ‘ : . 9 aan . \ On the “Rest by* Vile: Boar bon larg whieh 01 aks 4 f ( 

2, ane Liki be path ond a cmmabl billorle od 
& TNO? smam ° . ; ¥ ' 

On the West by eee by ML. aves Ef on Natomr Dal, 

di TR Vapatoy ec 
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4e 

hereinefter referred to es ‘the seid lands,' 

PAAT II, 

Liberties, Powers ami Privileges to be exercised 

am enjoyed py ire lessee subject to the restrictions 

am conditions in Fart Lill, 

To enter upon 1, Liberty amé vower et all times during the 
“Lam and search 7 ; 

for, win,work term hereby demised to enter upon tne seid Lands arm to 

Search for, mine, bore, cig, crill or win, work, dress, 

process, convert, cerry ewey er Sispose of the said 

mineral. 

(To sink irive 2, Liberty arm power for or in connection with " 
and make pits 
shafts amd any of the purposes mentioned in this part to Sink, " 
inclines etc, ‘ 

drive, make, maintein, and usé in the said lams any i 

pits, shafts, inclines, drifts, levels, water ways, air : 

ways ard other works (am to use maintein deepen or 

extend any existing works of ths like nature in the } 

“ZR ava i 
said Lands), ) 

Io bring to use ee - 3, Liberty and power for or in conmection with 
machinery 22 ud p=. AMX ORY. P 
ment ete, "NG Vandy eny of tne purposes mentioned in this part to erett, 

(om. 
T construct, meintrin am use on or uMmer the seid lands 

-eny engines, machivery, olLent, ¢ressing floors, furneces 
rRvanaten, Day FAV Ty ? 

coke oven, brick,kilns, workshops, stors-houses, 

bungalows, gocowns, sheds, end other buildings and other 

works and conveniences of the Like nature on or under 

vee
 
e
n
e
 
e
e
 

the said Lands, 

T
e
g
a
n
 

To make roads 
and ways etc, 

- and use existe 
% jing roads sm 

Ways, tramways, railways, roads, aircrefts Landing groums «em 
ao atl 

other ways in of over the said Llanis and to use maintain 

4, Liberty em power for or in connection with 

any of the purposes mentioned in this part to make any 

amd go and repass with or without horses cattle wagons 

aircrafts Locomotives or other vehicles over the same 

I Van voy 

nn 
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get 
Wilding and 
ead materials 

Ce 

‘oOo use Water 
Tom streams 

‘for stacking 
‘heaping deposit- 
ing purposes, 

(or any existing tramways, railweys, roeds en’ other 

ways in of over the said lerés} on such coritions as 

may be é.reed to, 

*y, Liberty era power for or in connection with 

eny of the purposes mentioned in this part to quarry 

and get stone gravel and other building em road 

materials am clay ond to use am employ the same arm to 

manufacture Such cLay into bricks or tiles amd to use 
Dy gpvorrr 

such bricks or tiles but not to se}l eny such material, 

bricks or tiles, 
dy ar Vav ry’ 

6, Liberty and power for er in connection witn 

any of the purpose mentioned in this part but subject 

to the rights of any existing or future Lessee eam with 

the written permission of Collector, Allahabad (heree 

inafter called the Collector) to svpropriate and use 

water from any streams, Water courses, Springs or otner 

Sources in or upon the saic Land em to civert step 

vp or cam any such streem or water course am collect 

or impound any such weter end to meke construct arm 

meintsin ary water course culverts Crains or reservoirs 

but not as to ceprive any cultiveted Lands, villages, 

buildings or watering places for Livestock of a 

reasonable supply of water es before accustomed nor in 

any way to foul of pollute any streams or springs, 

Provided that the Lessee shail not interfere with the 

navigation in any Navigable Stream nor shall divert 

such stream without the previous written. nermission of 

the State Government, - 

7, Liberty am power to enter upon and use a 

sufficient part of the surface of the such Lands for 

the purpose of stacking heaping storing or depositing 

therein any produce of the mines or works carried on and 
. d, ‘~ TRV: 

any toolS equipments earth 2nd materiels and substances 

) 
YR Veron 

pared 

s
e
r
i
 Ob 
ne

e 
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Dae 

2 sere ite tion 
am conveying 

/ away of pro= 
duction, 

To clear 

prushwood and 

to fell and 
utilise trees 

etc, 

No building 
etc, upon 
certain places, 

dug or reised under the liberties and powers mentiored 

in this part, 

| 8, Liberty em power to enter upon amd use 4 

sufficient part of the said Lands to beneficiate any 

ore produced from the said Lands ’ami to carry away 

such beneficiated ore, 

g, Liberty and power for or in connection with 

any of the purposes mentioned in this part amd subj ect 

to the existing rights of others and save as provided 

in clause %3 of Part IIl of this Schedule to clear 

undergrowth and brushwood am to fell am utilise any 

trees or timber staming or found on the said Lams 

provided that the Collector or the State Government may 

ask the Lessee to' pay for any trees or timber felled 

amd utilised by him at the rates specified by the 

Collector or the State Government, 

PART III, 

RESTRICTIONS AND CONDITIONS AS TC THR BX@RCISE OF 
¥ TR 

THE LIBERTIES , POWERS AND PRIVILEGES IN PART Il, 

1. No building or thing shall be erected set up 

or placed and no surface operations shall be carried on 

in of upon any public pleasure grouné burning or burial 

ground or-place held sacred by any class of persons or 

any house of village Site public road or other place 

which the State Government may determine as public 

groum nor in such e manner as to injure or pre judi- 

cially effect eny buildings works property or rights 

or other persons and no lam shall be usec for surface 

operations which is already occupied by versons other 

than the State Government for works or purposes not 

included in this lease, The Lessee shall not also 

SR. Varitugs 
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Permission for 
_surface opera 

tions in a 
Lend not 

To. cut trees 
in unreserved 
lands, 

To enter upon 
reserved 
forests, 

No mining 

within 50, deg row TRV “J 

x metews of - 
public works 
etc. 

already in use, 

Te 

interfere with any right of way, well or tank, 

2. Before syusing for surface operations eny lem 

which has not aLlreacy been used for such operations, 

the Lessee shall give to Collector, of the District 

two calerdar months previous notice in writing 

specifying the neme or other description of the 

situation em the extent of the lem proposed to be 

So used and tne purpose for which the same is requirec 

amd the said Land shell not be So used if objection 

is issued b the Collector within two months efter 

the receipt 2) him of Such notice unless the objections 

So stated shell on reference to the State Government 

be anmiied or waived, 

Se The lessee shall not without the express 

sanction of the Collector cut down or injure any 

timber or trees on the said lands but may without 

such sanction clear away any brushwood or umergrowth 

which interferes with any operations authorised by 

~ these presents, The Collector or the State Government 

may require the lessee to pay for &ny trees or timber 

felled and utilised by him at the rates specified by 

the Collector of the District, 

4 Notwithstanding anything in this Schedute 

contained the Jessee shall not enter upon any reserved 

forest included in the Seid lands without vrevious — ; 

sanction in writing of the Divisional Forest Officer 

nor fell cut am use any timber or trees without 

obtaining the sang tion in writing of that officer 

‘or otherwise tne ‘in accordance with Such conditions 

as the State Government may prescribe, 
So 

‘By The lessee shall no work or earry on or 

allow to be worked or carried on any mining operations 

(TR Meabyy Reine 
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2° * | 8. 

Tf 

at or to any point within e distance of & metres 

from any Railway Line except with the previous 

written permission of the Railway Administration 

concerned or from any reservoir, canal or other 

public works such as public roads amd buildings of 

4nhabited site except with the previous written 

permission of the Collector or any other Officer 

authorgsed by the State Government in this behalf 

am otherwise than in accordance with such instructions, 

' restrictives am comiition either general or special | 

which may be attached to such permission, The said 

distance of 50 metres shall be measured in the case 

of Railway xeservoir or canal horizontally from the 

‘ 
ds TRV 

outer toe of the bank or the outer edge of the quting 

as the case may be and in case of a building 

horizontally from the plinth thereof, in the case 

of village roads no working shall be carried on 

Within a distance of 10 metres of the outer edge of 

the cutting except with the previous permission of. ‘ 

Te the Collector or eny other officer duly authorised 

_by the State Government in this behalf am otherwise 

” than in accordance with such directions, restrictions 

and additions, either genera] or Special, which 

may be attached to such permission, 

EXPLANATION, 

- 

For the purposes of this clause the expression 

(Railway Administration’ shall have the same meaning 

a8 it is- defined to have in the Indian Railway Act, 

1890, by clause (6) of Section tes" that Act, *Public 

‘Road! shall mean a road which has been construe ted py 

artificially surfaced as distinct from a track resulting 

1420



Je 

from repeated use, Villege road will include any track 

shown in the revenue recom as village Roat , 

Lael thes es for , yang’ 6, fhe lessee shall sllow existing ard future 

*nolder, siad join~ si . 
ing Feonces oy holders of Government licences or leases over any 

Leases, ; ; 

Land which is comprised in or adjoins or is reached 

by the land held by the lessee reasonable facilities 

of access thereto, 

PROVIGsab THAT no substantial hindrance of 

interference shall be caused by such holders of licences 
TR Vani” 

or Leases to the operations of the lLeasee unier these 

presents, and if any controversy regerding such 

substantial bindrance and interference arises, the 

aecision 6f the State Government or any officers 

authorised in that behalf shall be final, 

Provided also that fair compensation (as may 

be mutually agreed upon or in the event of cisagreement 

as may be decided by the Stete Uovernment) shall be 

made to the lessee for all loss em demage sustained by 

the lesSee by reason of the exercise of this liberty, 

Storing Low 
grade ore for 
future bene 
ficiation, 

7, in the absence of ready market for low grade 

ores of such ore which may not be in demarmd in the 

market, the Legs es shall properly store such material 

for future beneficiation, 

PANT IV. 

LIBERTIES POWaktS AND PRIVILEGES RESERV&O TO THE STATE 
& . 

coVERNMENT se 

To work A Liber ty “ard! 
other 

power for the State Government or 

minerals, to any lessee or persons authorised by it in thet 

behalf to enter into am upon the said lamis ani to 

search for, win, work, dig, get, raise, dress ,process, 

convert aM carry away minerals other than the said 

minerals and any other substances and for those purposes 

to sink, drive, make, erect, construct, maintain and pee 
- T.RVasVhoy 

exuissititictiht 
. ett 
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To make 
Railways 
am Roads, 

‘Wagons, carriages, locomotives or other vehicles 

use such pits, shafts, inclines adrigts levels and 

other lines, waterways, airways, water courses, drains, 

reservoirs, engines, machinery, plant, buildings, 

canals, tramways , railways, roadways and other works 

and conveniences as may be deemed necessary or convenient, 

PROVIDED THAT in the exercise of such liberty 

am power no substantial hinderance or interference - 

shall be caused to or with the liberties, povers am 

privileges of the lessee under these presents, em if 

any controversy regarding such substantial hinderance 

and interference arises, the decision of the State 

Government or sny orficer authorisec in that benelf 

shell be final, PACVITaD ALSO that fair compensation 

(as may be mutually éereec upon or in the event cof 

éiSagreement as may be decided by the State Government} 

shell be made to the Lessee for all Loss or dana ge 

sustained by the Lessee by reason or in consequence 

of the exercise of such Liberty am. power, 

2, Liberty em power for the State Government or 

any lessee or persons authorised by it in that behalf 

to enter into and upon the said Lands and to make 

upon over or through the same any railway, tramways, 

roadways -or pipe Lines for any purpose other than 

those mentioned in Part II of these presents am to 

get from the said lands, stones, grevel, earth and 

other materiais for meking, maintaining and repairing 

such railways, tramways ani roads or any existing 

railways and roads am to go am repass at all times 

with or Without horses, cattle or dther mimals, carts, 

over or along any such railways, tramwayS roads, Lines 

am other ways for all purposes and as occasion may 

require, provided that in the exercise of such Liberty 

TR Venrthoy Rens 
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‘To pay dead 
~ rent royalty 
whichever is 
greater, 

EF xrate and mode 
B® of payment ot 
& dead rent, 

11. 

» yan 
and power by such other lessee or person no substantial 

himerance or interference shall be caused to or with 

{the liberties powers and pri-vileges of the Lessee 

umer these presents, ami if any controversy regarding 

such substantial hinderance em interference arises, 

the decision of the state Government or any Officer 

authorised in that behalf shall be final, PROVIDED 

ALSO that fair compensation as may be decided oy 

the State Government shall be made to the lessee by 

the State Government or any Lessee or person authorised 

by it, as the case may be, for 211 loss or camege 

sustained by the Lessee by reason or in consequence 

of the exercise of Such liberty and power, 

PART V, 

RENTS AND ROYALTIES RESERVED BY THIS LEASH, 

1. The Lessee shall pay, for every year, except 

the first year of the lease a yearly dead rent as 

Specified in clause 2 of this part in respect of the 

said mineral, 

Provided that the Lessee shall be liable to 

pay the. dead rent or ToySlty in respect of ee bead, 

mineral whichever iS higher in amount but not both, 

2. Subject to the provisions of crane? Se this, 

part, curing the subsistence of the lease, the Lessee 

shall pay to the state Government anmisl dead rent 

at the following rate or such revised rate which” ' 

may be communicated in writing to the Lessee by 

the State Government per minerel per hectare of the 

Lands demised am described in Part 1 of this . “ 

Schedwie: . | 
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AY Ary 

of payment of 
Aoyalty. 

Rates and mode 

e be 

126 

Name of Area of Rate of deed rent Dead rent 

Mineral, -Gemised Lam, per hectare, payable in 

_ we dome nt ane a we 

Silica vi. So 4,During the first Wil 

Sam hectares year, 
2 Puring the 2m 647-50 

year to oth 
year yw 12"50, ; 

3 During the 6th 4295-00 
year to 10th 

. wyear w 25=W, 
4.Puring the 1jth 1942-50 

yeer onwards 

& ks 37-50 

The lessee shall pay to the State Government 

am deposit in the Government Treasury at Allahabad 

by the 31st March of the each year the dead rent 

specified above ané the surface rent and water rate 

as provided in clause 4 of this part umer the head 

XXXII- Miscellaneous Social and Developmental Organieg 

zation Mineral Concession “ees or as may be specified 

from time to time, 

tp 

this Lease pay to the State fovernment end feposit 

Se subject to the provision of clause I of this 

art, the lessee Sh*1l during the subsistence of 

in the Government Treesury at AtRaRoheat royalty 

in respect of the -Said mineral removed by him from 

the said lands umer the head as may be specifisd from 

time to time in four instalments for the period (ij 

April to June by 15th July, (ii) July to September 

py 15th October, (iii) October to December by 15th 

January and (iv) Jamary to March by 3ist March of the 

year at the rate of ks 1-00 per tonne, or at—the— tte e- 
pTrVvary 

Pef—pg——— per_eent—of +he—pits-south_value—fer the), § 

. “time being as—speeified inthe Second _Seheduteof— hi a 

amp het, L,—These ratesare_subject te—eltera tions. 2, 

seam tame te—bime as_may- be netified—by—the Geveranent af 

of-Entit, A. : . ) 
AO) 

A Rarity 

C 
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' Payment of 
. surface rent 
am water 
rate, 

, gent and 
Royalties to 
be free from 

‘deduction etc, 

Mode of 
computation 
of royalty, 

? 

Course of 
action if rent 
am royalties 

are not paid 
in time, 

13. 

4, The lessee shall elso pay to the State 

Government for the surface area used by it for 

purpose of mining operations Surface rent and. water 

rate at such rate, not exceecing the Land revenue as 

may be determineé by the Collector, Allahabad PROVIDED 

THAT NO such rent amd water rate shell be payable in 

respect of the occupation and use of the area comprisec 

in any roads or ways to which the public have full 

right for access, 

PART VI, 

PROVISIONS #&LATING TO THe RENTS AND x20 YALTIES 

1, The rent, water rete amd royelties mentioned 

in Part V of this Schedule shell be paid free from 

any Geductions to the State Government at Allahabad 

in the manner hereinbefore provided in cLauses 2 

am 3 of Part V cf this Schedule, 

2. For the purposes of computing the said 

royalties the lessee shall keep a correct account of 
Rex raNarter fF 

the mineralg produced am despsteched end the mineral 

peneficiated, The accounts as well as the weight of 

the mineral in stock or in the process of export 

may be checked by an officer authorised by the 

Central or State Government, 

3, ~nould eny rent, royalty or other suns os 

due to the Stete Government under the terms am 

comiitions of these presents be not paid by the 

lessee within the prescribed time, the same may be 

recovered on a certificate of such officer as may. 

be specified by the State Government by general or 
; dy RVI Aux TRNavaly’ 

special order, in the same manner aS am arrear of 

lam revemue, ) . 
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14. 

PART VIL, 

Tih COVahASTS OF The LeSSin, 

Hie Lessee to pay i, The lessee shall pay the rent, water rate 
: f rents and ; , 

royalties amt royélties reservec by this lease at such time ar 

taxes etc, . 
in the manner provided in PARTS V AND VI of these 

UX T.eNovivy 
presents am also\shall) pay =m cischarge 211 taxes, 

7 4 rates aSseSsment ami imposition vhatseever being in 

Bog the nature of public demands which shall from time to 

time be charged, assessed or imposed by the euthority 

of the Centrel and State Government ‘upon or in respect 

of the premises and works of lessee in common with 

other premises and works of a Like nature except 

dy, rR las A 

To maintain f 2, The Lessee. shall at his own expense eregt 
am keep 
boundary and at all times maintain and keen in repair boumary 
Marks in 
good order, marks and pillars according to the demarcation to be 

shown in the plan annexed to this lease, Such marks 

amd pillers shall be sufficiently cleer of the shrubs 

amd other obstructions as to sllow easy id-entifice= 

tion, ° 

-~ 2 3, Unless the Stete sovernment for good case 

To commence 
f. operations permits otherwise, the lessee shell commence operation 

mm within a yeer 
Hi 3 am work ina Within one year from the date of execution of the 
‘fe =— Workman Like 
fm. manner, lease am shall thereafter at #11 times during the 

contimiance of this lease Search for, win work and 

4 . ‘ . . Nraiacrley q . develop the Said minerals without voluntary intermission 

. 3 in a skilful am workmanlike manner and as prescribed 

F % under clause 12 hereinafter without doing or permitting 

to be done any unnecessary or avoidable damage to 
f 

the surface of the said lands or the crops buildings 

structures or other property thereon, For the purposes 

TRV en oy 

‘ f 
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of this clause operations shall include the erection 

of machinery laying of a tramway or construction of 

a road in connection with the mine, 

4, The lessee shall make am pay such reasonable 

satisfaction ard compensation as may be assessed by 

lawful authority in accordance with the law in force 

on the subject for a11 damage, injury or disturbance 

which may be done by him in exercise of the powers 

granted by this lease am shall imemnify and keep 

imemnified fully and completely thes State Government 

against all claims which may be meade by any person 

or persons in respect of any Such damage, injury or 

GQisturbance and #1] costs an? expenses in connection 

ther ewith, 

To secure and . %, The lessee shell during the subsistence of 
e. keep in good 
Hy condition pits this lease well +m sufficiently secure and keep open 
eS Hafts etc, 

vary with timber or other durable means all pits shafts 

am workings that may be made or used in the said 

lands arm make an maintain sufficient fences to 

the satisfaction of the State Government round every 

such pits shefts or workings whether he same is 

abandoned or not and shall’ curing the same period 

keep all workings in the said land except such as 

may be abandoned accessible free from water am foul 

air as far as possible, 

o strengthen 
and Support the 
mine to nece- 
Sary extent, 

6, Ihe lessee shall strengthen and support to 

the satisfaction of the Railway Administration 

Concerned or the State Government as the case may be, 

any part of the mine which in its opinion requires 

such strengthening or support for the safety of * 

any railway, reservoir, canal road and any other 

_ _ public Works or structures, ) 

15a 

TV. RVan they 
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“To allow 
' inspection 
of workings, 

The report 
ef accident, 

: To report 
ame = ciscovery of 

Ee other 
Fe «=6minerals, 

16. . 

7, The lessee shall allow any Officer authorised 

by the Central Government or the Stete Government in. 

that behalf to enter upon the premises including any * 

building excavation or Lam comprised in the Lease 

for the purpose of inspecting, examining, Surveying, 

prospecting, and making plans thereof sampling am 

collecting any data am the lessee shall with proper 

person employed by the Lessee and acquainted with the 

mines amd work effectually assist the officer, egents 
dy SER. 

{servants and workmen in conducting every such 

inspection am shall afford them all facilities 

information connected with tnem the working of the 

mines which they may reasonably require and also shall 

and Will conform to am observe e11 orders ani 

regulations which the Central amr). the State Governments 

as the result of such inspection or otherwise may 

from time to time see fit to impose, 

8, The lessee shall without delay semi to the 

Collector a report of any accident causing death or 

Serious bodily injury or serious injury to papery 

or seriously affecting or emengering life or 

property which may occur in the course of the 

operations under this lease, 
—_— 

G, The lessee shall report to the State 

Government the discovery in the leesed area of any 

mineral not Speciiied in the Lease within sixty deys 

of such discovery along with full perticulars of 

the néture amd position of each such find, If any 

mineral not Specified in the lease is discovered in 

the leased area, the lessce shall not win en cis pose 

of Such minerel unless such mineral is incluged in 

the lease or a separate lease is obtained therefor, 

‘ (). cme 

v. R Nant 7 
ne eC
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< accounts 

regerding 
production 
and employees 
etc, 

a
 

10, The lessee shall at all time curing the 

Said term keep or cause to be kevt et =n office to 

be Situated upon of. neer tue said Lends correct ore 

intelligible beoks of SCccounts which sitll contain 

accurate entries showing from time to timer 

(1) Quantity em quality of the saicd minerel reelised 

: from the saic Lands, 

a #L 
(2) Quantity of the veriouS dualifies of ores 

beneficieted or converted, 

(3) Quantities of the various qualities of the seid 

: mineral sold and exported seperately, 

(4) Quantities of the various qualities of the said 

. mineral otherwise cisposed of amd the manner am 

purpose of such disposal, 

(5) The prices ard 911 other perticulers of all sales 

: of said minerel, 

(6) The mumber of persons employed in the mines or 

° works oF upon the said lands specifying nationality, 

Qualificetions end pay of the technicnl personnel, 

(7) Such other fects, perticulsrs ané circumstences 

as the Centrel or the Strte Government may from 

time to time require er¢ shell -lso furnish free 

of charge to such officers em at such time as the 

Central and State Governments m@y sppoint true 

amd correct 2bstrect of all or soy Sten Books of 

accounts and such information ami returns to all 
(eww 

or any of the matters aforesaid as the State 

Goverame nt may prescribe and shell at ell reason» 

- able times allow such officers as the CantraL 

Government or the State Government shall in that 

behalf appoint to enter into and have free access 

to the said officers for the pur pose of exénining 

am inspecting the said books of accounts plans 

ZR. Vasluy/ 
CAPD
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_ D | 18. 

BO and recorés em to make copies thereof and make 

a extrect therefrom 

. . Ws 4 7 te om: 1 Sone thet To meintaL ii, The lessee shall #t ell times during tne 

plans Fe totter 
Bi said term maintain at the mine office correct 

intelligible upeto=date am complete plans am section 

; | Og of the mines in the seid lands, They shell show all 

the operations, am workings and ell the trenches, 

pits am drillings made by him in the course of 

a operations carriec on by him urmer the Lease, faults 

q ard other cisturbances encountered am geological 

‘ date and ali such plans and sections shall be omemedc 

and filled up by and from ectusl surveys to be made 

for that purpose at the ere of twelve months or éeny 

period specifiec from time to time am the Lessee 

shall furnish free of charge to the Centre] end 

State Governments true sm correct copiss of such 

plans Gr¢ section: whenever required, Accurste 

records of all trenches, pits am Grillims snall 

show; 

(aj The subssoil and strate through which they pass, 

7 (bj Any mineral] encountered, 

(ce) Any other met ter of intrest ar ell cate required 

: by the Centrel and State Governments from time to 

time, 

A: 4 ; The lessee shel] allow any officer of the 

| 2 Central or the State Government, authorised in this 

behalf by the Central or the State Government, to 

inspect the same at all reasonable times, he shall elso 

supply when asked for by the State Government/ The 

Director, Geological Survey of India/The Director, 

: q . indian Bureau of Mines/ The Director, Geology am 

| Minding, U.P. a composite plen of the a e@ showing 

thickness, dip, inclination, etc,, of 411 the seams as 

TR Newry 
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To provide 
weighing 
machine, 

—
 

o
 

also the quantity of reserves quéelityewise, 

12, Tne lessee shall be bourne by such rules as 

mey be issued from time to time by the Government of 

ImMia umer Section 18 of the Nines end Minerals , 

FRVavtey 
(Regulation and DevelopmentP Act, 197 {Act 67 of 1957) 

and shall mot carry on mining or other operations 

umer this lease in any vay other than eas prescribed 

umer the rules made umer the said Act, 

13..a, Unless specifically exempted by the 

State Government the lessee shell provice amd 4t all 

times keep at or rear the pit heat or vech cf the pit 

heads at which the Said minerel shell be brought to 

bank e proverly constructed am efficient weighing 

machine am shell weigh or cause to be weighed 

thereon ell the said minerals from time to time 

brought to bank sold, exportec an converted anc elso 

the converted products and shell at the close of eech 

day cause the totel weights, ascerteined by such 

means of the said minerals, ores, products raised, 

sold, exported am converted curing the orevious 

twenty-four hours to be entered in the eforesaid books 

of accounts, The lessee shail permit the State Govern= 

ment at all times during the said term tc employ am 

person or persons to be presenb at the weighing of 

the said mineral as aforesaid am to keep accounts 

thereof am to check the accounts kept by the lessee, 

The Lessee shall give seven days previous notice in 

writing to the Collector of every such measuring or 

weighing inorder that he or some officer on his 

behalf may be present thereat, ~ 

(b, The lessee shal] when so required by the 

State Government, provide end at ell times keep at such 

TR Voriteg 
De nae
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Suitable site as may be specified by the State Govern- 

ment {other than the lands hereby demised} properly 

constructed and efficient weighing machine/machines, 

a severally or jointly with other lessee or lessees end 

shall weigh or cause to be veighed thereon the said 

mineral from time to time brought during the process af 

2 4% export, The lessee shell permit the State Government at 

; a all times curins the saic term to employ chy person or 

persons to be present at such weighing of the saic 

mineral as eforeseid ard to check the veighment entered 

in the accounts of the lease, 

{c) In case the weights taken at (a} ami (b) 

differ the highest of such weights shell be taken as 

the quantity of which royalty be computed, 
a 
1g 

© To allow test 14, The Lessee shell ellow any person appointed 
FP of weighing 

mee machine, in that behalf hy the State Government st any time or 
q A. 

B: 
! times during the said term to examine and test every 

| weights used therewith in order to ascertain whether 

the same respectively are correct @m in goot repeir 

ama order ard if upon eny such examination or testing 

any such Weighing machine or veights shall be foum 

incorrect oF out of repair or order the Stete Governe 
~ TAN i 

mentimay require that the same be ad justec, repaired am 

\_ put in order by and at the expense of the Lessee and 

4 if such requisition be not complie@ vith vithin fourteen 

q days after the same shall have been mace, the State 

Government may cause such weighing machine or weights 

to be adjusted, repaired em put in order am the 

expenses of so doing shall be paid by the lessee to the, 

State Government on demarmd and if upon any such examinae- 

tion or testing as aforesaid any error shall be discovered 

in any weighing machine or weights to the prejudice of 

the State Government such error shall be regarded as 
) oo. 

Re. HL 
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To pay Compen= 
e sation for 
® injury of 

third parties, 

Not to obstruct 
working of 
other minerals, 

Qe _ 

having existeca for three calender months previous to 

the discovery thereof or from the last occasion of 

So examining and testing the same weighing machine and 

weights in case such occasion shall be within such 

‘period of three months arm the said rent am royalty 

shell be paid am accounted for accordingly, 

15. The lessee shall make and pay reasonable 

satisfaction am compensation ‘for all Cameges, 
de T RNa hey 

or disturbance o-f person or property which may be done 

injury 

by or on the part of lessee in exercise of the liber-.| 

ties ami power granted by these presents am shall at 

all times save harmless ami keep imemnified the State 

Government from and against all suits claims and 

demands which may be brought or made by any person or 

persons in respect of any such damage, 

disturbance, 

injury or 

db _ 16, The lessee will exercise liberties andi 

powe-¥8 hetaby granted in such a manner as to offer 

no unnecessary or reasonable avoidable obstructions 

or interruption to the development am working within 

tne said lands of any mingérals not included in this 

lease and shall at all times afford to the Central am 

State Government ani to the holders of prospecting 

licences and mining Leases in respect of any such 

Minerals or any minerals within any lam adjacent to 

the said lands as the case may be reasonable means of 

access am safe am conve nie nt passage upon am across 

the said land to such minerals for Be purpose of 

getting working developing ani cart! away the same 

provided that the lessee shali rece vé “reasonable 

compensation as may be tubal Ly agreed upon or in the 

event of disagreement as may be decided by the State 

Government for any damage or injury which he may sustain 

TR Ven atoag
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f Transfer of 
Ghose 6, 

aor 4 

by reason or in consequence of the use of such passage 

by such lessees or holders of prospecting licences, 

17.(1) The lessee shall not, without the 

previous consent in writing of the State Government 
. Rw s.anoy . 

(a) assign, sublet, mortgage, of in any other manner 

transfer the mining lease or any right, title or 

interest therein; 
on 

(bo) enter into or make any errangement contract or 

_ understanding whereby the lessee will or may be 

directly or imlirectly financed to a substantial 

extent by or umer which the lessee's operations 

or um.ertekings will or may bé supstantially 

controlled by, any person or body of persons otner 

than the Lessee J Pav tined thet the State Jovernment 

Shall not sive its written consent unless 

(\¢) Toe lessee has furnished an affidavit along with 

: his application for transfer of the mining Lease 

specifying therein the amount that he has already 

taken or proposes to take as consideration from 

the transferee, 

(ad) the transfer of the mining lease is to be mede to 

: a person or body directly umMertaking mining 

operation, 

(2) Without prejudice to the above provisions 

the lessee may subject to the comitions specified in 

the provision to rule 45 of the sain rules transfer 

this lease or any right, titde or interest therein, to 

a person hokding a certificate of 2pprovéel and an 

income tax cLeavance certificate Irom the Income Tax 

Officer concernec, on payment of a fees of rupees one 

humred to the State Government: 

PROVIDED that the lessee shall make available 

to the transferee the originél or certified Copies of 

TR Vavilug, i
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Not to be 
financed or 
controlled by a 
Trust, Corpora~ 
tion, firm or 
person, 

Aw
) 

GO
. 

e 

an
! 

“Y
ea

s.
 

all plans of abandoned workings in the area am ina 

pelt of 65 metres wide surrounding it, 

(3) The State Government, by order in writing, 

Getermine the lease at sny time if the lessee hes in 

the opinion of the State Government, committed 2 oreech 

of any of the above provisions or nes trensferred the 

Lease or any right, title or interest tnerein otherwise 

than in accoraance with clause a) 

Providaed that no such order shell be made without 

giving the lessee a reasonable opportunity of stating 

his case, . 

13, The lease shall not be controlled and the 

lessee shall not slliow himself to be controllec by any 

Trust, Syndicate, Corporation, Firm or person except 

‘with the written consent of the Central Government, The 

Lessee shall not enter into of make any arrangement 

compact or umerstanding whereby the Lessee will or 

may be directly or indirectly financed by or umer 

which the lessee’s operations or umertakings will or 

may be carried on directly or imirectly by or for the 

benefit of or subject to the control of any Trust, 

Syndicate, Corporation, “irm or Person unless with the 

‘Written Sanction given prior to such arrangement 

compact or unmdierstanding being entered into or made of 

the Central Government ard any or every such arrange- 

ment compact or understanding as aforesaid (entered 

into or made with such satibtion as aforesaid) shall 

only be entered into or mate and shall always be 

subject to'an express comition binding upon the other 

party or parties thereto that on the occasion’ ot a. 

“state of emergency of which the President of India in 
Seemed 

bis discretion shall be the sole judge it shall be 

terminable if so required in “ho by the State 

TR Vesisley 
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246 — 
_— 

a overnment and shell in the event of any sucn requisi- 

: tion being made be forthwith thereafter determined 

_ by the Lessee accordingly, 

4 q Lessee shall 19, Whenever the security deposit of ww 10U0/> 
“ime. deposit any 
‘We «= additional ' or any part thereof or any furtner sum hereafter 

‘Zae)|=6o amount . n . - 
we)= fo pecessary, deposited with the State Government in replenishment 

F 4 thereof shall be forfeited or applied by the Central 
4 q 

7 or State Government pursuant to the power hereinafter 

q declared in that behalf the lessee shall deposit with 

4 4 the State Government such further sum as may be 

ce. sufficient with the unappropriated part thereof to 

= bring the amount in deposit with the State Government 

_ upto the sum of .3 1U00/-. 
a _ 4 * ano 

Wee Delivery o€p, 2ue The lessee shell av tne expiration or sooner 
Qe Working in 
me good order to aetermination of the said term or any rerewsl thereof 

State Govern 
ment after deliver up to the jtate sovernment 11 mines, vits, 
determination 
of Lease, Shafts, inclines, drafts, Levels, waterways, airways, 

¥ 3 and other works now existing or heresiter to be sunk 

or made on of urmer the said lands except such as have 

peen abandoned with the sanction of the state Government 

* 4 and in any ordinary and fair course of vorking all 

¥ q engines, machinery, plant, buildings, structures, other 

= works am conveniences which at the commencement of the 

Said term were upon of umer the said Lands am all such 

machinery set up by the Lessee below ground which can 

not be removed without causing injury to the mines or 

works under the said lands (except such of the same as 

may with the sanction of the State Government have 

bacome disused ) amd Bil buildings and structures of 

bricks or s tone erected by the lessee above ground 
neveiey TR. A oe ooge ; TRMawrhy 

level in good repair order am condition am fit in all 

respect for further working of the said mines and the 

T. RVanwy . Jee 
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Right of 
preemption, 

Qe . a ‘ 

Said mineral, 

2t.(a) The State Government shall from time to 

time amd all times auring the said term have the right 

(to be exercised by notice in writing to the lessee) of 

preemption of the said minerals (and all products 

thereof} Lying in or upon the said lanis hereby demised 

or elsevhere umer the control of the lessee am the 

lessee shall with all possible expedition celiver all 

minerals orf products of mineréls purchased by the 

State Government under the power conferrec by this 

provision in the tuantities at the times in the manner 

ami at the place specified in the notice exercisin: 

the said rignt, 

(b) Should the right of pregemption conferred 

by this present oroviSion be exercised am a vessel 
begy ¢ a.nre™ 

chartered to carry the minerals #€ products thereof 

procured on beheli of the State Hove rane nt or the 

Central Government be detained on demurrage at the 

port of loading the lessee shall pay the amount due 

for demurrage according to the terms of the charter 

party of such vessel unless the State Government shell 

be Satisfied that the delay is due to causes beyond 

the control of the lessee, 

(c} The price to be paid for all minerals or 

moducts of minerals teken in preeemption by the State 

Government in exercise of the right nerebdy conferred 

shall be the foir market vrice prevéiling at the time 

of preeemption PaOVIDSD TEAT in order to essist in 

arriving aut the said fair market price the Lessee shell 

if so reyuirec, furnish to the State Government for the 

confidential information of the Government particulars 

of the quantities, descriptions and prices of the said 

minerals or products thereof sold to the other customers 

TR Vorb dene
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Fimployment.of 
Rroreign 
pnati onal, 

266 

and of charters entered into for freight for carriage 

of the same and shall produce to such officer as may 

be directed by the State Government original or 

authenticated copies of contracts am charter parties 

Qn aarer'g 
entered into for tne Sale or freigntege of sucn minerals 

or products, 

fa} In the event of the existence of a state of 

war or emer gency (of vhich existence the President of 

India shall pe tne sole judge anc a notification to this 

effect in the Gazette of Imiia shall be conclusive 

proof), the State Government with the consent of the 

Central Government shall from time to time amd all 

times during the said term have the right (to be 

exercised by a notice in writing to the lessee) forthe 

with take posseSsion am control of the works, plant, 

machinery and premises of the Lessea’ or in cohinec tion 

with the said lands or operations umer this lease em 

auring such possession or control the lessee shall 

conform to aml obey all directions given by or on 

benalf of the Central Government or State Jsovernment 

regerding the use or employment of such work, plants, 

premises am minerals, PXOVIDED THAT fair compensation 

which shall be determined in default of agreement by 

the State Government shall be paid to the lessee for 

@11 Loss or damage Sustained by him by rerson or in .- 
er 

consequence of the exercise of the powers conferred by 

this clause and PROVIDED ALSO THAT the exercise of such 

powers shall not determine the said term hereby granted 

or affect the terms and provisions of these presents 

further than may be necessary to give effect to the 

provisions of this clause, , 

23, The Lessee. shall not employ, in connection 

with the mining operations, any person who is not an 

T.R.Vanigug . ; re
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Recovery of 
expenses 
ineurred by 
the State 
Gove rnme nt, 

Furnishing of 
Geophysical 
data, - 

f Supply to 
#@. State Govts, 

nominees e 

OTe 

Imian National except with the previous approvéel 

ot the Central Government, 
raven tBy 

23, lf any of the works or matters which dn 

accordance with the covenants in that behalf herein 

before contained are to be cerried or performed by 

the lessee be not so carried out or performed within 

the time specified in that behalf, the State Government 

may cause the Same to be carried out or performed and 

the Lessee shall pay the State Government on demand 

all expenses which shell be incurred in such carrying 

‘out or performance of the same and the decision of 

the State Government as to such expenses shall be 

final Fz aVvartlyy 

24, The Lessee shall furnish. 

(a) afl geophysical data relating to mining fields, 

_ or engineering amt ground water surveys, such as 

enomeély mans, sections, plans, structures, contours 

maps logging, c.llectec by him during the course 

of mining operations to the Director, Jeological 

Survey of Irdia, Calcutta, ani Director Geology 

and Mining U.P, 

(b) all information pertaining to investigations of 

, radio active minerals collected by him during the 

course of mining operations to the Secretary, 

department of Atomic Energy, New Delhi and Director 

Geology and Mining, U.P. 

Data or information referred to above shail be 

furnished every year reckoned from the date of commences 

ment of the period of the mining lease, _ 

eo. The lessee uniertakes that, if so required 

by the State Government or any officer authorised by | 

it at any time but at not less than 3 months notice, 

he Shall supply the whole or such part as may be 

TR Vas shag 

' : 

OMT I wit 
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required of silica sand that he shall win from the 
a —— 

leased area for the utilisation in Sugar/such imustry 

Industries am inustrial plants as may be required by 

the State Government or any officer authorised by it, 

in such event, the price quality and other terms 

regarding such supply will be mutually agreed upon 

between the lessee amd the consumer to whom the supply 

is to be made, 
y. TR MAY RyaaneY 

Provided that if the lessee and the consumer 

fail to mutually agree as aforesaid the price, quality 

am other terms wil] be decited by the State Government 

(which will be binding on the lessee), the price being 

the fair price to be decided on the same principle 

as is contained in clause 21.¢c) of Part VII, amd the 

lessee will shov to the State Government the books an 

accounts, in order to arrive at a fair price, 

REGULATION OF PRICH BY STAT GOVERNMENT, 

26, The State Government will at any time 

during the said term be entitled to fix the sale ‘price 

of silica Sama to be extracted by Lessee from the 

demised premises am Shall also be entitled to revise 

from time to time the sale price so fixed in accordance 

with this clause, the fixation and revision of sale 

price to be based on the cost of extraction to the 

Lessee plus Such percentage or profit of mnt less than 

5 per cent as the State Government may consider 

reasonable and upon such fixation of: @tision the 

Lessee shall not sell the silica Sandee price 

different from that fixed or revised as aforesaid, 

PART VIII, 

THE COVENANTS cf THE STATY GOVERNMENT, 

1. The lessee paying the nents, water rate am 

TR Vanrdug- [euros 
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Lessee may | 
hold ané % zn. Vanrtg, 

enjoy Fists 
-ahietly. 

To renew, 

Wt
 

Oe . 

royalties hereby reserved am observing and performing . 

ell the covenarts erd egreements herein contained 

ard on the part of the lessee to be observed and 

performed shell am may juietly hole am enjoy the 

right ané premises hereby demised for arm curing the 

term hereby granted without any unlawful interruption 

from or by the State Government, or any person 

rightfully claiming uncer it, 
Ww % TRV Voy 
2, Woere the mining lease relates to any 

mineral not specified inthe first schedule to the 

Act, it shall be renewed for one period not exceeding 

the period specified in sub-section (2) of section 8 

of the Mines and Minerals (Regulation and Development) 

Act, 1957, at the option of the lessee; 

Provided that the State Government may for 

reasons to be recorded in writing reduce the area 

applied for, 

If the leese is in respect of Minerals 

specified in the jst schecule to the Act, renewal will 

be subject to the prior epprovéel of the Central 

Government, 

If the lessee be desirous of taking a renewed 

lease of the premises hereby demised or of any part 

or parts to them for a further term from the expira. 

tion of the term hereby granted and is otherwise 

eligible, he shall prior to the expiration of the 

last mentioned term give to the State Government six 

calender months’ previous no tice in writing am shail 

pay the rents, rates and royalties hereby reserved 

am shall observe and perform the several covenants 

' and agreements herein contained amd an the pert of the 

lessee to be observed ard performed upto the expiretion 

of the term hereby granted, The State Government on

1441



Liberty to 
determine 

the lease, 

receipt of epplication for renewal shell consider it 

in accordance with rule 28 of the said rules am shall 

pass orders as it deems fit, If renewal is granted, 

the State Goverment will at the expense of the Lessee 

ami upon his executing ami delivering to the State 

Government if required a counter part thereof execute 

and deliver to the lessee a renewed lease of the seid 

premises or part thereof for the further term of tue nty 

years as specified in sub-section (2) of Section 8 

of the Mines and Minerals (Re guletion am Develo pment) 

Act, 1957 at the option of the Lessee, at such rents, 

rates are royélties and on such terms em subject to 

such rents, covenants em} agreements inciuding this 

present covenant to renew es shell be in eceorcanss 

With the Mineral Concession ules, LEG, applicable to 

SlLlica Sand on the day next following the expiration 

of the term hereby granted, 

WF une 
3, The lessee méy et any time determine this 

Lease by giving not less than .Y calendar months notice 

in writing to the State Government or to such officer, 

or authority as the State Covernment mey specify.in 

this behalf am upon the expiration of such notice 

provided that the lessee shall upon such expiration 

render em pay all rents, water retes, royalties, 

compensation for damages and other moneys which may 

then be due and payable umer these presents to the 

4 Any Gs. 

Lessor or any other perso: WApersons em shall deliver 
Gin 

these presents ‘to the Sta Eger nne nt then this Lease 

and the said term an asia, 
aE 

hshelL absolutely ceasé. 

Getermins but without prejudice to any right or remed y 

leges hereby eranta 
sae} 

of the Lessor in respect of any preach of any of the 

Covenants of agreements contained in these presents, 

WA RVarrtuy, [Rormaw 
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Obs truction 
to inspection, 

K ppnorwry™ 
eBaA, The State Government may on an application | 

Sle 

made by the lessee permit him to surrender one of more 

minerals trom his lease which is for e group of minerals 

on the groumd that deposits of that mineral have since 

exhausted or Gepleted to such an extent that i* is no 

longer possible to work the minerelL economically, 
QD 

subject to the condition that the lessee- 

\a) 
at least Six months before 

surrencer 3 era 

(Db) 

a pvr Ory 

makes afi apolication for such surrerer of mine reL 

the intemied date of 

gives an umertseking that he vill mot cause any 

hinderence in the Working of the mineral so 

surrenderec oy any other person vho is subsecuently 

granted a mining Lease for that mineral, 
Ye ra 
%, Gn such date as the State Government mey 

elect within 12 calendar months efter tne cetermination 

of this lease or of any renewal thereof, the emount of 

the security deposit peid in respect of this lease em 

then remaining in deposit with the State Government 

end not required to be applied to any of the purposes 

mentionec in this lease Shell be refurmred to 

TR NAN 

the Lessee 

Keo interest shall run on the security de posi te *L. 

PART IX, 

GUMERAL ERO VISICKS, 

i. In case the lessee or his transferee assigmee 

Coes fot allow entry or inspection by the officers 

authorised by the Ventrsl or State Government umer 
TA. 

clauses (1), (j) or (1) of subrule (41) of rute 27 of 

the said rules, the Stete Government shell give notice 

in writing to the Lessee requiring him to show cause 

TR Vasyl, 
aoe 

within such time as may be specified in the notice 

why the Lease should not be determined snd his security 

o
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deposit forfeited, am if the lessee fails to Sow 

cause Within the aforesaid time to the satisfaction of - 

toe Stete Government, the State Fovernment mey deter- 

Dag 7 Aaa thoy 
mine the lease am forfeit the whole of part of the 

security Geposit, 

Penalty bn 2, if the lessee or his transferee or assignee 
case of . 
default in mekes any Gefeult in payment of rent or water rates or 

‘payment of . . ; ; 
royalty and royelty as reduired by section Y of the Act or commits & 

breach of _ ; a 
covenant, preach or eny of the comitions <ncé covenants other than 

those referred to in covenent (1) ebove, the State 

Government shall give notice to the Lessee requiring 

him to pay the rent, water rate, royalty or renedy the 

breach, as the case may be, within sixty cays from the 

date of receipt of the notice «m if the rent, water 

rate am royalty ere not paid or the breach is not 

remedied witain such period, the State Government may 

without prejudice to any proceedings that may be taken 

against him determine the Lease ani forfeit the whole 

i. or part of the security deposit, 

ot oo. . 
a. Penalty Yor Se in cases of repeated breaches of covenants . 
By repeated : 
m: breaches of em agreemeuits by the Lessee for vhich notice has been. 

Cove nan te A Naatley ; . 
given by the State Government in sccordance with 

clsuses (1) and (Z) eforementioned on earlier occasion, 

the State Government vithout giving «ny further notice, 

may impose such penalty not exceecdine twice the amount 

of anrmal dead rent specified in clau:e 2 Part V, 

4 ; Failure to 4, Failure on the pert of the lessee to fulfil 
a LuLfil the 

terms. of Lease any of the terms and comitions of this lease shall not 
due to force 
majeure, give the Central or State Government any claim egainst 

the Lessee or be deemed a breach of this Lease, in so 

' far as such failure is considered by the said Government 

to arise trom force majeure, and if through force 

S
K
 

majeure the fulfilment by the lessee of any of the 
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is 

Lessee to 
remove his 
properties 
on the expiry 
of lease, 

Forfeiture of 

property Left 
more than six 
months after 
determination 
of lease, 

CN
 

Cc
) 

terms emi comitions of this lease be delayed, the ¢ 

period of such delay shé1l be addec to the period 

fixed by this Lease, in this clause tne expression 

‘Force Majeure’ means Act of God, war, insurrection, 
~ raeggo yc avevtoy 
riot, Civil, commotion strike, earthquake tide, storm, 

tidel wave? Ptood lightening explosion, fire, ami any 

other happenning which the lessee could not reasonably 

prevent or control, 

dD, The lessee having first paid and discharged 

rents, retes ard royalties payable py virtue of these 

presents may at the expiration or sooner determination 

of said term or within six calemar months thereafter 

{amLess the lease she:1Ll be determined umer cleuses 

4 am 2 of this part in that case st any time not 

less than three cralemer months nor more then six 

calemer months after such detérninetion) take cown am 

remove for his machinery, own benefit sll or any engines , 

plant, builcings, structures, tramways, fTailways end 

other vorks erected ey convebiences which may heve 

been erected, Sseteup or pleces by the Lessee in or 

upon the seia Lands which the Lessee is not boum to 

Geliver to the State Government, umer clause 20 of 

Part Vil of this Schedule end which the State Govern- 

ment shall not desire to purchase, 

6, if at the end of six caleniar months efter 

the expiration or Sooner determination of the said 

term under the provision contained in clause 4 of the 

Part VIII of this Schedule become effective there shall 

remain in or upon the said lam any engines, machinery, 

plant, oduildings, Structures, tramways, reilways and 
eveakion ¥ FR. 

other work, exssbed ree Taveniences or other property 

Vinich are not required by the lessee in connection 

T RVanvetey 
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Notices, 

immunity of 
State Governe 
ment from 

Liability to 

pay compen» 
Sation, 

with operations in any other lands held by him 

under prospecting Licence or mining lease the same 

shall if not removed by the lessee within one calemar 

month after notice in writing requiring their removal 

has been given to the Lessee by the State Government 

pe deemed to become the property of the State aa 

Government end may be sold or disposed of in such 

manner as the stste Government shall ceem fit vithout 

liability to pay any compensation or to account to 

the lessee in respect thereof, 

7. “very notice by these presents reauired to 

be given tc the lessee shell be given in writing to 

such person resident on the said Lancs as the lessee 

may appoint for the purpose of receiving such notices 

amd if there shall heave been no such #ppointment 

then every such notice shell be sent to the Lessee 

by registered post addressed ta the lessee et the 

address recorded.in this lease or at such other 

address in India, as the lessee may from time to 

time in writing to the State Government éesignate 

for the receipt of Motices and every such service 

shall be deemed to be proper and valid service upon 

the lessee and shall not be ouestioned or challenged 

by him, | 

3, If in any event the orders of the State 

Government are revised , reviewed or c# ncellead by 

the Central Uovernment in pursuance of proceedings 

umMer Vhepter VII of the Minerel Concession xules, 

1966, the Lessee shall not be entitled to “compensa. 

tion for any Loss sustained by the lesses in exercise 

of the powers and privileges conferred upon him by 

these presents, Renn 

TR Verify 
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35. | 
. . 7 [ 

9. For the purpose of stamp duty the amticipated 

dead rent from the demised land is Bs.1424.5 per year. 

IN WITNESS WHEREOF these presents have been 

executed in the manner hereunder appearing the day 

and year first above written. 

Signed by Qo 

err rave erat 
et afsa sate fran, 
CU AAT Wray, WAAR 

For and on behalf of the 

Governor of Uttar Pradesh 
The Lessor 3 

In the presence’ of 

Tipe GRAS INN | 

oe . Jo dang, 
afl 
Pe Wi . - . ‘ tee ’ a \ aoe 

my eee Oe yo . att 

x € ; ; : 
EN . ; Ub. dee. ehciul, Lac... 

2, Gow Candi Sane 
UDR, Keaves (F) Bepardtnenk , 

eometosual FurckrstS” 

Signed by - TR Vontey the Lessee 4 

( J.R.Varshney) 

In the presence of - 

1e PP hong 
GFOLQGIST 

Derectorate of Geviogy «. d * ining, U. P., 

Southern Cucle, Aliahavad, 

Mines Offiver | 
PE Ok Eg, DR, | es 

Z efit Tad, 
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SEES 

IFTY RUPEES 

we os - wen oe ree ee eee oe eee 

- é 
THIS INDENT RE made this te aa of ~ Moy 
8 . 

! 1942 Corresponding to Saka Sanvat the’ 144h day of 

i J | . ts “eS tie en the Gvemorof Uttar. Pradesh 

va (hereinafter referred to as the 'Stae, Go ve mment! 

co which expression shall whem the conttext sO admits 

¥ sn ue | be deemed to include his successors in office and 

weHld assigns) of the one part ma %R Varshney, 377, Rmi 

4039 Mandi, Allahabad (hereinafter re ferred-tp as “the 

ne lessee" which expression shall whe xe the context na 

et “ so admits be dened to include his heirs, executars, 

ION! adninistrat rs, representatives and pemitted 

2 vol | assigns).of the other part 

g Teatagee ; . 

WHEREAS vide mining lease, dated 30,th Decenibe x. 
_—<—_— «4 

1970 executed be tveen the” sane parties. as am parties 
2 

y
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hereto and rwgistered in Bahi no.1 211d 319 on 

= oe 

pages 270 w 303 at no. 69 with its pla pasted 

2 
2 
e
e
t
 

in file Pook I 2114-331 on pages 221 ma 222 on 

24 January, 1971 tn thé O'Fftca o¢ gub- Registrar 
Karthhana, District ALlahabad- the state Go ve mmment 

leased am area of 126.00 acres: fully described in 
SL —— 

part I of Schedule therato ~d delineated on map w 
; Vp x 

annex.ed4. the .na.to for mining s ilica sma subject th” 

the tems. atid .con &i,tion: contained the rin, 

AND. WHEREAS the lessee has applied to the 

State Goveamment in ac@xrdence with the Mine ral 

‘Bonces sion ‘Rules 1960 (hereinafter referred to 

4 “the said rules or first renewal of the 
mining lease fr Silica send in respecto£ a 

te an 

area Of£97,00 acres from outof the aforesald 
—_——_— . 

demised area ad has deposited with the State 
Goverment the sum of Rs. 2,000/= (Rupees Two thousand 

only) as secur ty. 
as 
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= Se 

WIINSSSet that in consideration of the rents 

and wyalties, covenaits amd agreenents by ad in 

these Presents and the Schedule he rem der written 

reserved and contained and on the partof the lessee 

to be paid observed ad perf med, the State 

Govemment hereby grmts and dmises unto lessee, 

All those the mines beds/veins seans of Shlica 

Sand (hereinafter ad in the schedule referred to 

as "the said minerals *) ot tiated lying aa being 

in or under the lands which are referred to in Part I 

Of the said Schedule, twoether with the liberties, 

poWers and privileges to be oXercised or enjoyed 

in connection he rewi th which are mentioned in Part II 

of the sata shedule sub ject to the restrictions 

_ and conditions as to the exercise md enjoyment of 

such liberties, powers ad privileges which are 

mentioned in Part III of the said Schedule SxXCEPT 

and reserving outof this demise mt the stata 

TR. Voral ey 

1452



FI 

Gverment the libertles, powers and privilegss 

mentioned in Part IvVof the said Schedule T HOLD 

the Prema ses hereby granted and @emised unt the 

le ssoef from the 30th daw of December 1990 for the 

tem of 10 (ten) years thence next ensuing YIELDING 

AND PHING The re fo r unto the Stats Gverment the 

several rents mad myalties mentioned in Part V 

of the said Schedule at the respective times therein 

specified subject to the pwvisions contained in 

Part VI of the sald Schedule ana the lesSee he mby 

covenant with the State Go vermment as in PartVII of 

the said Schedule is expressed ™d the State Goverment 

he reby covenemts with the lessee as in Part VIII 

Of the said schedule is expressed AND it is hereby 

mutually agreed between .the parties hereto as in Part 

IX of the sai@ schedule is expresse a 

IN WITHE SS WHE REO these presents have been 

executed inimmner heremder appearing the da adé 

year first 865.08 written, 

santas | : 
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The Schedule above referred to. 

Part 1. — The area of this lease 

Location and area of the lease 

All that tract of lands situated at village 

Janwan in (Pargana) Bara in the Registration District 
legs <7? 

of Allahabad Sub-District AyLshabed and Thana Shankergarh | 
+ 

containing an area of 97.80 acres thereabouts delineated 

on the plan hereto annexed and thereon coloured red and 

bounded as follows: 
a 

S, land of ilbge anwen and pant; aetna 

On the North by= {0unrcke*y wetuth, A AO 

Land of ve Mos age Jarl an mn and § Hes naka Kx 
On the South by- pout 

fermi eta) ono Z 
i Land ot LLEGE Jame 

; on the East uy- 2145 pera poset Le gee caplich Laat) ON 
| and and sad han BEhasnga wating a | 

7 on the West by= 7), f village JTantcan ard $han 

be Rsaeee jertpate and a Aral Hillock 

hereinafter referred to as " the saic lands". 

Part II. Liberties,powers and privi;eges to 
-. be exercised and enjoyed by the 

lessee subject to the restrictions 

and conditions in Part III¥ 

To enter upon land and search for win work etce 

1. Liberty and power at all times during the 

. ; . term hereby demised to enter upon: the said lands and 

to search _ mine bore dig axill or win work dress 

process convert carry away and dispose of the said 

. 

mineral. 

OE 
het 

Q wets fare ) 
, agaa af3% 

eurt fauta, 

wut gaa wise 
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lands) on such conditions as may be agreed +t, 

T get building mad wad materials, etr, 

5. Liberty ad power for or in connection with 

any of the purposes mentioned in this part to 

quarry md get stone gravel mad other building 

amd mad materials md cla md t use amd employ 

the same ad t© mmufacture such cla int bricks 

or tiles md t use such bricks or tlles but not 

to sell my such material bricks or tiles, 

Tj use water frm streans et, 

&e Liberty and power fbror in comection 

with any of the purpose mentioned in this part but 

subject to the rightof ay existing or future lessees 

md with the written pemission of Collector Allahabad 

appropriate md use water fiom my streans water 

SoUrse By springs or other sources in or upon the 

sald lands and t Givert step up or dan any such 

stream Or wate mcourss amd collect or impound my 

such a water md t make construct and main tain’ amy 

Watercourse culve rts “arains om reservoirs but not 

as = deprive By cultivated rande vil lage s, 

buildings or watering Places fpr Vjes wer ofa 

reason abie supply of Water as be tid accustomed nor 

in amy way to! ‘Sul or pollu te any * tine an or springs, 

Ppvided that ‘the: jiessee" ‘shell Ag "interfer wi th 

the navigation in ‘tn ‘eayh gable stream nor shall 
Kida, ns 

ai vert such strean without the previous written 

permission of the State @vemment 

Go 
—7T RV. 
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M use land mr stacking, heaping depositing purposes 

7. Liberty ad power wm enter upon and use a 

sufficient parto£f the surface of the sald lmds 

for the purpose of stacking heaping stering or 

depositing therein my pmduce of the mines or 

works carried on ana any tools equipment earth 

and mate rials m4 substances dugor raised under the 

Libverties md powers mentioned in this part 

Bene ficiation and conveying avay of production 

8 Liberty ad power t enter upon and use a 

sufficient partof the sald lamds t beneficiate (/ 
awry ° 

any ore produced fiom the sald lmds mq t cCarfyn such 

bene ficlated ore, 

To clear brushwood and t fell ama utilise tres, et. 

9. Liberty and power for or in connection with any 

of the purposes mentioned in this part md subject 

+> the existing rights of others and save as prwvided 

in clause 3 of Part TII of this Schedule clear 

undergrowth md brshwood md t fell m4 oupise 

any trees or timber stmding or foun 4 on ¥ the said 

lands pwvided that the Collector Allah@bad or the 

State Gvemment na ask _ the Lessee t> pay for ey 

trees or timbe x felled and utilised, by him at the 

rates > speci flea by the Collector or the Stat 

Go ve mment 

o 
DOR Gt afsa, 

wart fATh, 

Way AAT TIGA 

Fr eae Aiismiatinas Sinica neers 5 ita 
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Part III . Restrictions 2d Conditions as t the 

exermise of the Liberties Powers amd 

Vy Eggvileges in Part II, 

No building eto, upon certain places 

1. No building or thing shall be erected set 

up or Placed ad no surface operations shall be 

Carried on in or upon amy public pleasure gmumda 

buming or burial gmund or plexe held sara bw 

amy Class or persons or amy house or village site 

public mad or other place which the State Gvemment 

may detemine as public gmund nor is such ammner 

as ta injure or pmjudicially affect my buildings 

works property or rights of other persons m4 no 

land shall be used fr surfae ope rations which is 

already occupied by persons other thm the Stats 

Govermment for works or purposes nor included in 

this lease, The lessee shall not also interfere 

With any right of way, well or tank, 

Pemission for surface operations in a land not 

already in use 
i 

2 Before using fr. surface operations ay ima 

which has not already been used for such ope rations, 

the lessee shali give t the Collector of the 

District two coan'gn ge x months previous notice in 

writing speci eying the’ Nane oxr'’other description 

of the si-twation ha ‘he extent of the land proposed 

tt be so used md the putpo ae for Which the game is 

Vv 

Bea q RVavely 
Coes afee, 

erra FIAT, ee 

WIE AAT WITS 
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requi red and the sald land shall not be so used 

if objection is issued by the Collectwr within tio 

months after the receipt by him of such notica unless 

the objections =m stated shall on reference to the 

State Gvemment be mnulled or waived, 

tT cut tmes in un reseryed tends. 

3. The lesse shall not without the express 

sanction of the Collector cut dm or injure any 

timber or tzees on the sald lads but ma without 

such sanction clear away my brushwood or undergrowth 

Which interferes with my operations authorised by 

these Presents, The Collector or the State Gvenment 

maw require the lessee t par fr my trees or timber 

felled and utilised by him at the rates speci fied 

by the Collector of the District. 

TM enter upon reserved f rests 

4, Notwithstanding anything in this Schedule 

contained the lessee shall. ‘no't. en te x upon any 

reserved forest inclufed in the said lads without 

previous sanc tion in Writing of the Divisional Forest 

Officer nor fell. cut end use any timber or tres 

without obtaining the sanction in writing of that 

Officer nor otherwise thm in acco'xd ance with such 

conditions as the Staite, @je mment may prescribe, 

No mining operations within 50 metres Of public 
works et, 

5. The lessee shall not work or carr on OF 

allow t be,wo rked or carried on ay mining ope rations 

* Li Cs ee a 
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ator t ay point Within a distamce of 50 metres 

from any railway line except with the previous 

written pemission of the Railway Adainistration 

concemed—____-or mder ox beneath my mwpewg 

or my tmepeway trestle or station, except under 

and in accordance with the wri tten pesmis ston of 

the authority owning the ropeway or fiom my 

reservolr, Cmal or other public works such as 

public mads md buildings or inhabited site except 

with the previous written pemission of the Collector 

or any other Officer authorised by the State @vem- 

ment in this behalf and otherwise tha in acco rdance 

With such instmctilons, restrictions and conditions 

elther general or special which may be attached +t 

such p@mission, The said distance of 50 metres shall 

be measured in the case of rallway reservoir or camal 

horizontally from the outer toe of the bak or the 

outer efige of the cutting as the case may be and in 

case Of a building horizontally from the plinth 

the reo f& In the case of village mads no working 

shall be carried on within ae distance of 10 metres 

Of the outer edge of the cutting except with the 

Prevlous pemisstion of the Collector or ay other 

officer auly euthorised by ‘the State Govemment in 

this behalf md otherwise thm in accordamce with 

such directions, restrictions md additions, either 

gene ral or special, which may be attached to such 

pe mission, 

x As ~ J. Rowe 
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Explemation :- fr the purposes of this clause 

the expression ' Rallway Administration’ shall have 

the sane meming as itis defined to have in the 

India Railways act 1890, by clause (6) of Section 

3o0f that Act ‘Public Ro adt, Shall mea a mai 

which has been constructed by artificially surfaced as 

aistinct from a track resulting frm repeated use, 

Village mad will include amy track shown in the 

Ravenue record as village mad, 

Facilities for holders of adjoining Gvemment licences 

and leases 

6. The lessee shall allow existing and feture 

holders og (ovemment licences of leases Over amy 

land which is comprised in or adjoins or in reached 

by the land held by the Lessed/ reason able facilities 

of aseess thereto ¢ 

PHOVIDED THAT no substmmtial hindrence or a 

in te rfe rence shall: be caused by such hol de rs of 

licences or leases to the ope rations of the less 

under these presents md if my con txo ve rey regarding 

such substential hindrence and interference arises, . 

the Gecision of. the.state Go ve mmen t or any Officer 

authorised in that behal € shall be final. Pmvided 

also that fair compensation (as may be mutmally 

agreed upon or in the eventof disagreement as may 

be decide da by the State Gvemment shall be made 

t> the lesgef for all lossor danage sustained by 

. the lessee by xeason of the exercise of this liberty. 

tee) RV 
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PART . IV.- Liberties Power md Privileges 

Raserved tw the state Govemment, 

TD work other minerals 

so
le
 

F
o
u
 

biet
e 

i. Liberty and power fr the State Go ve mment, 

or t ay lessee or persons authorised by tin that 

L
S
T
A
 

behalf to enter intO @d upon the said lmds ma 

AF
 e
T
 

tp search for win work dig gat raise dress pipcess 

convert ad carry avay minerals other thm the 

Sala mineral md ay other substmces mad for those 

purposes to sink, drive, ma&e erect construc t 

mainé@in md use such pits shafts inclines drift 

levels and other lines waterways, airways water 

courses, drains, reserwirs, engines, machinery plant 

buildings camals, tranways, railways, madways and 

other works and conveniences as ma he deemed necessary 

or convenient 

PROVITED THAT in the éXexcise of such liberty 

and powe x, no substantial hindrance or interference 

shall be caused to ox with the. liberties powers ma 

Put vileges. of the lessee > up der. the se Presents ada 

Soak eh Sem PEREESH % if my contmversy 

regarding. such sebe tap al hindrance and inte rfe rence 

arises the decision, o£ the “state Go vemmment or my 

Officer authorised in that behalf shall be final, 

Provided also that falr compensation (as mq be 

mutually agreed upon or in the eventof disagreement 

as may be decided by the state Gvermment shall be 

made t the lesSee for all loss or danage sustained 
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by the lessee by reason or in consequence of the 

eXercise of such liberty and power, 

% make ratlways and roads 

2 Liberty and power fr the State Gvemment 

or my lessee or person authorised by it in that 

behalf t enter int md upon the said lends ma 

to make upon overor thmugh the sane my railways, 

tranways, roadways or pipelines for my purpose other 

tha those mentioned in Part II of these presents 

md tw get from the sald Lmds stones gravel earth 

mda other materlals fbr m&xking maintaining and 
x ‘ 

repairing such railways, tranways md Sam rads 

ox any eXisting railways md roads md tt ~— ma 

repass at all times With or without horses cattle 

or other enimals, carts, wagons, Carriages, locomftiu 

es or other vehicles over or along ay such railwas, 

4 tranways, roads lines md other ways fr all purposes 

amd as occasion may require,, prvided that in the 

exercise of such liberty wd power by such other 

lessee or pe xson no substmtial hindrance or dn ter fe x 

ence shall be caused wm or with the liberties powers 

and privileges of the lessee ma@er these presents 

and if my controversy regarding such substmtial 

hindrance m4 interference arises the Gecision of 

the State Gvemmentor my officer mthorised in 

that behalf shall be final, Provided also that 

falr compensation as mq be mutmally agreed upon or 

in the event of disagreement as may be decided byw, / 

thea State @vemment Or my lessee or person 
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authorised by it as the case mq be for all loss 

exr denage sustained by the lessse by reason or in 

a consequence of the exercise or such liberty mda 

powe 5 

PART. Vo. Rents and Poyaltltes Reserved by this 

(i pa dead rentor myalty whichever is highex 

. The pessee shall pay, fr every year of the 

lease dea@ad rent as specified in clase 2o0f this 

part in respectof. the said mineral, 

Pyovided that where the holder of such mining 

Lease become s liable under section 9 of the Mines 

aad Minerals (Regulation ad Development) Act 1957 

t> pay woyalty for my mineral removed or consume a 

by him or by his agent. mmager, employee, contractr 

ox sub-les see ‘from the leased ara he shall be 

liable w Pay. el ther such ‘ o xoy al ty er the dead 

rent in. seapect of that area whichever is higher 
7 

Rate - and mode of payment. o£ Aeaa rent 

26 abject to the pm viéions of ClLanse 1 o0f this 

Part during the substefence of the lease, the lessee 

shall pa to the State Go vemment mnual dead rent 

for the lands demised ang described in Part I o£ this 

Shedule at the rate for the time being speci fied 

in the Third Schedule to the a” Mines 4nd Mire rals 

(fe gulation ad evelopment Act 1957 in such manner 

as may be speci fied in this behalf by the State 

commen Youe\ RQ Veep 
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Rate md mode of pamentof£f mya, 

3. Subject t the pmwvision of clausa 1 of this 

4 Part the lessee shall during the subsistence of 

: this lease pay to the State Gvemment at such times 

and in such mammer as the State G@vemment ma 

prescribe myalty in respectof my mine ral/ removed 

by him from the leased area at the rate for the 

time being specified in the Second Schedule t the 

Mines and Minerals (Regulation amd Development) Act, 1957. 

Payment of surface rent, md water rats 

eS 
4 The lessee shall ba paw rent m4 water rate 

f 1 | to the State Gvemment in respectof all parts of 

the suxface of the said lads which shall % fmm time 

tw time be occupied or used ky the lessee un de 5 

the authority of these present at such rate BweKHy as 
ma be speci fied- by the state Gvemmentcollectr 

auring the perlod fmm the commencement of such occupation 

or use un th the area sh ceasearto be £0 occupied or 

used ad shall as far as possible restore the angesé 

sux face- land so used t its original condition, 

Surface rent md water rate shall be pata as 

heminbe f re detailed in Clause 2: PROVIDAD THAT 

No such rent/water rate shall be payable in respect 

of the occupation and use of the area comprised in 

any roads or ways to which the public have full 

righto£f acces 

PART vI .-{ Pm visions relating to the Rents and 

tty ' Roy aL ties 
“Sh, 

be Rent and Royalties tw be fee fmm deduction et. 

eee fa | 
wats afats y TT (2 V 

an fant, 
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1. the rent Water rate and myalties mentioned 

in Part Vof this Schedule shall be paid free from my 

Geductions to the State Govemment at 411 ahabad 

and im such menner as the State Goverment may 

prescribe PROVIDED ALWAYS AND IT IS HEREHY AGREED 

that the balmce stmding to the credit of the lessee 

on account of the deposit made by him as a licensee 

over ai area Which included the said lmds shall be 
YW 

retained and accep ted by the State Gove mment in 

satisfaction of the rents and royalties mentioned 

in Part V until they reach that aomt 

Mode of computation of my alty 

% Tor the purposes of computing the said 

roy al tLes the lessee shall keep a correct eccount 

of the mine vale pr duceG ond despatched a4 the 

mine ral bene ficiated, The accounts as Well as the 

weightof the mineral in-stock or in the pmcess 

Of export may be checked by am officer authorised 

by the Central or State Govemment, 

Course of action if rents md myalties are not pais 

in time 

3. chould any yen t my alty ox other sums due 

to the state Gove mment under the tems and conditions 

of these presents be mot pald by the lessee within 

the prescribed time, the sane, together with simple 

interest due thereon at the rate of twenty fpur 

percent per amum may be recovered from him ons 

x 

Racal PAR 

ae TY 
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a certificate of the Secmtary to the Govemment 

of Uttar Pradesh in the Adninistrative Department 

which shall be final, conclusive md binding on 

the lessee as am arrear of lend revenue, 

ve 
PART VII,.{ She Sex Covenamts of the Lessee 

Lessee 40 Pay rents and wyalties, ta&es, otc. 

1, The lessee shall pay the rent water & rate 

and wy alties reserved by this lease at such times 

md in the manner pmvided in PARTS V ad VI of these 

presents end shall also pay m4 discharge all ta&es, 

rates, assessments 2nd impositions whatsoever being 

in the nature of public demmds which shall from 

time to time be charged, assessed or imposed by 

3 the authority of the Central md State Gvemments 

upon ox in respecto£f the premises md works of 

the lessee in common with other pxemises and works 

of alike nature except demmds for laid revenues, 

M maintain’ and keep ‘boliidary mazks in god order 

2 The lessee shall at his own expense erect 

and at all tdmes maintain and keep in repair boun dary 

marks ad ‘Pillars according to the demarcation to 

be shown in: eC ar -amexed to this lease, Such 

marks md pillars. “hal be sufficiently clear of 

the shrubs a4 other obstructions as t allow easy 

identi fication, 

To commence operations and work in a Workmm@mlike 

marmé Fy. 

\ 3, The lessee shall ak ali times during the 

fit**con tinu nce ‘of this lease search foxy win, work ond 

Se TR Vat 
a | | 
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Gevelop, the said minerals without volum tary 

intemission in a skilful and workm™m like manner 

md as prescribed under clase i2 he reinafte r without 

Going or pe mitting tw be done '» aly unnecess ary 

or awidable danage to the surfece of the said 

Lends ox the cxops buildings structures or other 

property the reon, 

% indemnify Govemment against all claims 

4 The lessee shallmxe md pay such 

yeasonable satisfaction and compensation as ma be 

assessed by lawful authority in accordance with the 

law in fore on the subject for all damage, injury 

or disturbance which may be done by him in exercise 

of the powers granted by this lease anda shall 

indemnify md keep indemnified fully ad comple tely 

the state Govemment against all claims which may 

be made by any person or persons in respectof my 

such danagea, injor ox di.sterbance md all costs 

aid expenses in connection the rewith, 

ee 
TM secure ana keep in good condition pits, shats, Cs. 

ee Geren en a ee ee rem ava meee mt won man ae een en mR ema mg 

Se the ‘Lessee shall during the subsistence Of 

this lease wel: ‘pra su ffickenthy secure and keep 

open with timbe rc or 6 tex du rable means all pits 

shafts and workings that lay be made or used in the 

sala lands md maxe and maintain sufficient fences 

to the satis fection of the Stats Gvermment mund 

eve ty such pit ‘shaft or working Whether the sane 

“ave Y oT ORO, 
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is abandoned or not md shall during the sane be riod 

keep all workings in the said lmds except suth as may 

be ab@ndoned accessible free from Water md foul air 

as far as possible, 

To strengthen and syppo rt the mine to necessary ex tent 

6, The lessee shall strengthen nd support to the 

satisfactionof the Ralilway Administration concemed or 

the State Govemment as the Case may be amy part of the 

g mine which in its opinion requires such strengthening or 

support for the safety of my railway, reserwir canal 

road and any Other public works or stmctures. 

‘Mo allow inspection of wo rkings 

7, The less<e shall allow any officer authorised 

by the Central G@vemmentor the state Government in 

that behalf to enter upon the Prenises including my 

building excavation or rand cpmp ri sed in the lease for 

the purpose of inspecting ‘ex anining, surveying Poms 

pecting md making plans the reo £ sampling and olilecting 

any data and making plas the reo £ sanpling md collecting 

ay data and the lessee shall with pmwper person | 

employed by the lessee and acquainted with the mines amd 

Work effectually assis t such officer agents, sexrvamts 

. and workmen in conducting every such inspection and 

shall afford them “all. facilitles, infomation connected 

with the working of the mines which they may reasonably 

reduire ad also shall and will confom to aé@ observe 

all orders ma regquiations which the Central and State 

Goverment as th result of such inspection or othe mise 

may £rom time to time see fit to impose 

) —- ( Vewolege a 
3 "3
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‘To_ repo rt_acci dent 

8. The les#e shall without delay send % the 
P 

Collector a reportof my accident causaing death 

or serious bodily injury or serious injury w 

property or seriously affecting or endangering life 

or property which may occur in the course of the 

operations under this lease, 

To _rebort di scovery.of.okher mine rals 

9, The lessee shall report the State @vemment 

the discovery in the leased area of any mineral not 

speci fied in the lease Within sixty dars of duch 

discovery along with full particulars of the nature 

and position of each guch find, If any mineral not 

specified in the lease ts discovered in the leased 

area, the lessee shall not win and dispose of such 

mineral unless such mineral is included in the lease 

or a separate lease is obtained therefor 

tT keep records and accounts wmgarding production and 

employees etc, 

10. The lesSee shall at all time during the 

said tem keep or cause to be kept at @m office t be 

situated upon or near the said l@mds correct ad 

intelligible books of accounts which shall contain 

accurate entries :showing from time to time :- 

Mn 
(1) Qumtity nd quality Of the sald mineral «xs 

realised fmm the said lands, 

(2) Qumtity of the various qualities of ores 

‘bene ficiated or converted, 

Loved \ — 
\ oes , R V 

F =A ; 
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(3) Quantities of the various qualities of tbo 

sai a mineral sold and expo rted separataly. 

(4) Quantities of the various qualities of tke 

said mine ral o the nvise Aisposed of and the 

mannex wd pu rpo se of such aispos al 

(5) The prices and all other particulars of al 

sales of said mine ral. 
S 

(6) The number of pe rsons employed in the mimes or 

wo rks OF Upon the said lamds speci fying 

nationality quali fications and pay of the 

technical pe rsomel, 

(7) gach other facts, particulars ma clxwcumstaices 

as the Central or the State Go yernment may from 

time w time require and shall also fumisn 

free Of charge tp such o fficers and at such 

times as the Central mda State Go ve mmen tim ay 

appoint tme ana correct abstractof all or Q 

any such books of accounts and such in f mation 

and retums © all or my of the matters 

afp resaid as the State Go ve mment may prescribe 

ad: shall at all reasonable times allow such 

officers as the Central. Gvemment or 

State Gove mmen t. ‘shall in that behalf appoint 

tw center into and have fme access t> the 

sala aigtice xs fr the purpose of ex anining 

and inspecting ‘the sala books of accounts 

plas ma records md ww» mae copies. thereof 

~ 
J and make tracts there fmm - 
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> maintain plas, etc. 

11. The lessee shall at all times during the 

said tem maintain at the x mine o Ffice correct 

intelligible upto-date ad comple te plas ma 

sections of the mines in the said lands, The lessee 

shall show all the operations, and workings md 

all the trenches, Pits ad driliings made by him in 

the Course of operations carried on by him under the 

e
a
e
 

hE 
e
e
n
 

ays
 

i 
ry 

lease, faults md other disturbances encoutered and 

v
A
 

ei
 

geological data md all such pla@ms amd sections at
s 

Shall be anended and filled up by md from actial 

surveys t be made for that purpose at the engof 

twelve months or my period specified fmm time +t 

time od the lessee shall fumish free of charg to 

the Central and State Governments true and cormect : 

copies of such plans a4 sections whenever required, 

Accurate records of all trenches, pits ad drillings 

shall show t= 

(@ The subsoil and@ strata through which they 

pass. = : ’ 

(b) Any mineral encoun te red. 

(c) Any - otter matter. of interest md all data 

redut red by the Central md S-tate Gvemment 

from time to time. 

The Lessee shall. “aliow any Officer of the Central 

Government or the Stata “@o.ve mment autho rised in 
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this behal£ by the Central G@vemment to inspect the 

sane at all reasonable times, He shall also supply 

when asked for by the State Gvemment/ the Co al 

Controller the Directo ~ General Geo lo gic al Survey 

of India / the Contmlle xr General, India Bursa 

of Mines/The Direcborn Gedlo gy aa Mining UP, 

Lucknow a compo site’ pla of the area showing 

thickness, 4ip, inclination etc. of all the seams 

as ago the quanti ty of reserves quality-wWise. 

r 

itA, The lessee shall.pa a wage not less 

than the minimum wage -prescribed by the Central or 

State Goverment from time to time; 

118, The lessee shall comply with provisions 

of the Mines 4ct 1952; and the rules made thereunder 4 

11¢€, The lessee shall take measurss fr the 

pmtection of en vigonmen t like pueintt et Planting 

of trees, reclamation of lmdad use of pollution 

control devices; amd such other measures as may be 

prescribed by the Central or State Goverment from 

time +o Hime eat His” own ‘expense. 

11.Dy. The lessee shall Pay. compensation to. the 

occupier: of the Land on the date mdin the manner 

laid cours, ‘dn these rules, 
i, 

115,. téiiessee shekl, in the matterof 

employmen % gi. ve” pte fe fence to the tribals ad tw 

the persons who become displeced-because of the 

taking up of mining operations, 
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Act 67 of 1957 

12, The lessee shall be bound by such rules 

as may be issued ‘€rom time * time by the Govemment 

of India under sec tion 18 oF the Mines and Minerals 

(Regulation ma Developmen Act 1957 (act 67 of 1957) |& 

and shall not carry on mining or other operations 

undexr the said lease in any way other thm as 

prescribed under these rules made under the said Act 

J provide weighing machine 

13, Unless speci fically exempted by cne grate 

Government the lessee shall provide md at all times 

keep at or near the pit head of each of the pit 

heads at which the said mine ral shall be bwught t 

benk a properly construc ted ana efficient weighing 

machine end shall veighe or cause tw be weighed 

the reon all the said mine ral. from time to time 

brought to benk sold exported and converted ad also 

the converted pmducts aa shall at the close of each 

dar cause the twtal weights, ascertained by such 

means o£ the said mine ral, ores products raised sola, 

exported and convexted during the previous ten ty 

four hours to be entered in the aforesala books of 

accounts, ‘ihe lessee/shall pemit the State 

Gvemment at ali times guring the said tem © 

employ any pe rsen or persons to be present at the 

weighing of the said mine ral as aforesaid end: © 

keep accounts. thereof mad t check the accounts 

Sa
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kept by the lessee. The lessee shall giveadas 

~~ De 

previous notice in writing t the Collectwr of 

every such measuring or weighing in order that 

he or some officer on his behalf may be present 

thereat 

T allow test of weighing machine 

144 The lessee shall ellow my person or 

persons appointed in that behalf by the state 

@vemment at any time or times during the said 

term to eXanine: and test every weighing machine to be 

provided and kapt as aforesaid mda the weights 

used therewith in order to ascertain whether the 

seme respectively are correct md in god repair 

Bie 

a 

€b 

4 

‘ 

“& 
a 
4 f 
ay 

x 
By. ¥ 

and order md if upon any such exanination or 

testing ay such weighing machine or weights shall 

be found incorrectoroutof repair ororder the 

State Govemment mag require that the same be 

4 adjusted, repai red. and put in order by mda at the 

expense of the lessee md if such requisition be 

t not complied with Within fourteen das after the 

4 sane shall have been made, the State G vemment may 

@ cause such Weighing machine or: Weights w be 

adjusted, repaired, and put in order ad the 

expense of so doing shall be paid by the lessee 

to the State Gvemmenton demand ad if upon any 

such exanination or testing as aforesaid my error 

shall be @iscovered in any weighing machine or 

weights to the prejudice of the state Gove mment 

on coon CE error shall be regarded as having existed 

eS 

TOR. V 
“fox three calender months Peo de sar ae 

1474



= Ze 

thereof or fmm the Last octasion of so exanining 

and testing the sane weighing machine md Weights 

in case such oc asion shall be within such period 

of three months and the said rent ang my alty shall 

be paid and accounted for acco rdingly. 

To pay compensation for injury of third partles 

15. The lessee shall make md py reasonable 

satisfaction and compensation for all damages injury 

or a@lsturbance of person or pmperty which may be 

done by ox on the partof lessee in exercise of 

the liberties and power gremted by these presents 

ma shall at all times gave hamless md keep 
. 

indemnified the State Govemment from wkk mo 

against all suits claims 2d dmaids which may be 

brought or made by any person or persons in respect 

of any such damage injury or disturbace, 

Not t obstruct working of other minerals 

16, The les#e.will exercise the liberties m4 

powers he reby grented in such amamner as t offer 

no unnecessaxz or re ason sbly awidable obstruction or 

interruption tp the De velopment and working wi thin 

the said Lends of any minerals not included in this 

lease and shall at all times siieice afford to the 

Central na state Go ve mmen t and to the holders 

of pmspecting licences or mining leases in respect 

of my Such mine rais or ey minerals within emmy 

lend adjacent tp the said lands as the case may ke 

AS ~ J. X Vow \op 
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reasonable means of access and safe md convenLlent 

passage upon md aemss the’ said lands t such 

minerals for the purpose Of gatting working 

Be veloping and carrying away the sane provided that 

the lessee shall “xecei ve yeasonable compensation 

as may be mutually agreed upon or in the evento£t 

ai sagreemen t as may be decided by ue State Gvemment 

for ay danage oF injuy which neé may sustain by 

reason or in consequence of the use of such passage 

by such lessee or bo lders of pwspecting licences, 

Transfer of lease 

17. (1) The lessee shall not without the 

previous consent in writing of the State Gvemment, 

(a) assign, sublet mortgage, or in ay other 

menner, trasfer the mining lease, or ay 

right, title or interest therein, of 

(b) enter into or make any arrangement contract 

ox understmding whe reby the lessee Will ox 

may be directly or indirectly finmced t a 

substantial extent by, or under which the 

lessee's operations of undertakings will o a 

may .be - gubsten thally. contirlled by amy person 

or pow of pe rgons other. thm the lessee : 

Pm vided ‘that the s tate coi snmen t shall not 

give its wet tien consent unless-- - 

(a) the leaisce has cambshed m affidavit along 

with his application for transfer of the 

& 

‘ aon 
~~ oe \ ; = RK. V 

gie%s . 

or agatty 

n
d
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q mining lease specifying therein the amount 

q . that he has alrsady taken or pmposes to tae 

as consideration fmm the transferee 7 

7 4 (b) the transfer of the mining lease is to be 

made to a person or body directly undertacing 

mining ope rations, 

‘ a (2) Without prejudice tw the above provisions, the 

lessee may, subject t the conditions specified in 

the proviso to rule 37 of said Rules transfer this 

lease or my right title or interest the rein, ‘+ 

a person, who has filed @ affidavit stating that 

he has filled upto date income ta retums, a pald 

income ta assessdon him ma paid the income ta 

on the basis of sel£ assesgent as pwvided in 

the Income Tax Act 1961 (43 of 1961), on payment of 

Roe DOO /~ ( Rupees Bive hundred) wm the State Gvemment : 

Pxwvided that the lessee shall mae avail able 

to the trans fe ree the original or certified copies 

of all plms of ‘ebaidoned wo kings in the ara md 

in a belt 65. mie re. Wh de  Surmenaing it, 

of Pip oh aba ! Auethes diet whe re _ the mortgagee is m 

» 

“ Rite ins tite Homme aBank or ‘Corporation 

speci fied in Schedule V, it shall: ‘not be necessary 

for any such’ insti t tion or Bank or Corporation 

meet with the “rebtit remen t relating to income ta >, . 

ang the said valid Clearance certificate. 

(3) The State Gvemment may, by order in 

f D qa Writing, detemine the lease at my time if the lesse 

xe ater in the opinion of the state Go ye mmen comms tte a 

gee . KR. Vawa \~~ 

eS ee le
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a breach of any of the above provisions or has/rave 

trans ferred the lease or any right title or interest 

the rwein 9 the wise than in accordaice with sub-clause 

(2) : 

Pwvided that no such order shall be ma® without 

giving the lessee a reasonable opportmity of 

stating his case. 

Not to be financed or contrmilled by a Trmst 

Cexporation film oF person 

18. The lease shall not be contirlled and the 
‘K . 

lessees shall not allow himself to be contmlled by 

any Trust, Syndicate, Corporation, Fim or person 

except with the wri teen consent of the Central Govem. || 

ment, The lessees shall not enter int or ma&e any 

arrangement compact or unde rstanding Whe reby the 

lessee will or maw be directly or indirectly finmeea 

-by or unde x“which the lessee's operations or under 

| takings Will or may be caxtied on directly or 

indirectly by or fr #he.pene fit of or subject to 

the contml of any Pees grndicate, Corpo ration, 

Fim or pe rson unless with the written saiction given 

prior - ‘such - axon gemen t compacit ox understmding 

peing en‘texed in to ox made of ne Central @vemment 

and my ox. “veg “such arkengement compactor 
Te 

understanding as: “Eewesate (ante red into or made 

with such sanction as ag msatad, shall only be 

ente xed into or made 4 shall always be subject 

e fore | to m ox Press condi tion binding upon the other party 

oat 
e 

eos® 

afat 4 

\ 

a Se? —JR.V 
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or Ppartles theret thaton the occasion of a 

state of emergency of which the President of India i 

in his discretion shall be the sole judge it shall 

be teminable 1£ so requixed in writing by the 

State Gvermment aod shall in the eventof my such 

] i requisition being mac be frthwith thereafter 

detemined by the lessee actordingly. 

Lessee shall deposit amy additional anount necessary 

19, Whenever the security deposit of Ry 2000/- 

or any part the reo £ or my further sum he rafter 

i
s
 

b
a
t
a
 

ene
 
re

 
tai 

deposited with the state Govemment in replenishment 7 

a themof shall be for felted or applied by the Central | 

ok State Goverment pursumt to the power hereinafter | 

declared in that behalf the less€e shall deposit 

with the Stat® Gvemment such further sum as may 

be sufficient with the unappropriated part thereof 

S
N
e
 

= 

to bring the anount in deposit with the state 

w
 

Gvermment upto the sum Of Rs 200/-, 

Delivery of workings in good order to State Goverment 
if 

t 

E | 
: 

after detemination of lease 

20. The ‘Les see: shall at the expiration or sooner 

a de te mination of the saia tem or any renewal . 

4 4 the reo f deliver. up to the state@ovemment all mines, 

a pits shafts incling's drifts lévels water ways, airways: 

; | and other works now existing ox hereafter to be sunk 

4 4 or made on or under the said lads except such as 

3 i lp yRave been abandoned with the sanctioqn of the State 
5 i (te — Rk. \/ 

a } - coe 
. aa ma gv 
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Goverment and ih amy ordinary md falr course 

of working all engines machinery plant huildings 

structures other works and conveniences Which at 

the commencement of the said tem were upon or 

under the said lands and all such machinery set up 

by the lessee below gmung which cannot be removed 

, without causing injury to the % mines or works 

under the said lads (except such of the Sane 

as may with the sanction of the Stat® Gvemment . 

have become disused) md all buildings md structures ,_ 

of briéks or stone erected by the lessee above 

gxoumd level in god repair order and condition 

and flitin all respects fr further working of the 

said mines ad. the said minerals, 

Right of pre-emption 

21.(a The state @vemment shall from time 

wt time and all times during the sald tem have the 

rignt (tw be exercised by no tice in Writing * the 

lessee) of D re-emption of the sald mine ral Yana 

all products thereof) lying in or upon the sata 

‘ . lamas he reby deniised or elsewhe re under the Control 

b 4 ef the lessee anda the lessee shall with all possible 

deliver all minerals or pmdaucts of 

mine rals purétiased by ‘the state Gove mment under 

q ’ the ~power con srrea “by h.67pr0 vi ston in the 

qumtities at the times in the mmner ad at the 
Place specified in the notice exercising the said 

4 : | —— 2 wey OR. Vows 
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(b) Should the rightof pre-emption conferma 

py this present provision be &ercised m4 a vessel 

chartered to catry the minerals or pmducts thereof 

procured on behalf of the State Gvemmentor the 

Central Goveamment be * detained on demurrage 

at the portof loading the lessee shall pay the 

amount due for demurrage according tw the tems 

of the charter party of such vessel unless the 

State Gvemment shall be satisfied that the dela 

is due to causes beyond the control of the lessee, 

(c) ‘he price to be paid fr all minerals or 

pmducts of minerals ta&en in preemption by the 

State Government in e*ercise of the right he reby 

conferred shall be the fair market price prevailing 

at the time of Preeemption PMOVIDED THAT in order 

tO assist in arriving at the said fair market price 

the lesgee shall Lf so required furmish tw the 

State Govemment fr the confidential info mation 

of the Gvemment particulars of the qumtities 

descriptions and prices of the said mineral or 

Pxo duc ts theres £ sold ‘ other customers amd of 

charters erite red into for freight for carriage 

O£ the sme and ‘shall pw duce | to such officer or 

office rs. as, may be direc ted by the State G verment 

original oe aa then ticated copies of contracts and 

charter parties "an te red’ ides? for the sale of 

&eightage of ‘such ‘time rine’ or pro duc ts, 

(a In the “evento£ the existence of a state 

he) —T RV. 
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of waror eme rgency (of which eXistence the President 

of India shall be the sole judge and a notl fication 

to this effect in the Gazette of India shall be 

conclusive proof}, the state Govemment with the 

consent of fre Séntral Go ve mmen t shall fmm time 

to time amd all times during the said tem xonave 

the right (t be exercised by a notice in writing 

t> the lesse® forthwith to tae possession amd 

contrl of the works plait machinery and premises 

of the lessee on or in connection with the said 

Lads or operations under this lease tH and during 

such possession or contml the lessee shall conform 

to and obey all directions given by or on behalf 

of the Central Gvemmentor State Goverment regard 

ing the use or employment #% of such works plats 

premises ad minerals : PROVIDED THAT fair compensat- 

ion which shall be detemined in default of agreement 

by the StateGovermment shall be pald to the lessee 

for all loss or damage sustained by him by reason 

ox in consequence of the exercise of the powers 

conferred by this Clause amd PROVIED ALS that the 

exercise of. such, ‘Pewexs shell not detemine the 

said tam he moby, guatitea or affect the tems md 

provisions o£ these pxé'sents further tha my 

be necessary | ® give e fkect to the provisions of 

this cl ause, 

on iitsyment of fo reddn national 

22, The le&fee shall not employ, in connection 

nS te 

Ga TR Nawab, 

w
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with the mining operations, any person who is not 

an Indian national except with the previous approval 

of the Central &vemment 

Recovery of expenses incurred by the stats @vemment 

23. If any of the works or matters which in 

accordance with the covenamts in that behalf herein- 

be fore contained are to be carried or perfomed by the 

lessee be not so carried out or perfomed within 

the time specified in that behalf, the State Gvernme- , 
xX . 

nt,may cause the sane to be carried out or perf med 

and the lessee shall pay the state Goverment 

on demand all expenses which shall be incurred in 

such carrying out or performance of the sane od tee 

decision of the state Govemment as +t such eX penses 

shall be final. 

Furnishing of geophysical data 

24 The lesSee shall f&rmish 3; 

Ww
 

(a) all geophysical data relating to.mining 

fields, or engineering and gmp una water sux 

yey S, . such. as _anom aly maps, sections, plans, 

stmectures, “esaytux maps, logging collected 

' by him during ie’ course of mining ope rations 

' > the Di tec to m Gee ral, Geological survey Of, 

In di @ Calcutta and: the Directoy, Geology 

'. sana Mining, Uttar. Fredesh, Lucknow, 

y Cb) ai §p fo mation pe rtaining t) investigations 

7 : of peal. attLvem ine rals collected by him 
Fara’ 2 

grams during course of mining operation t the 
Batty 

ee secretary, Department of Atomic Snerw,
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New Delhi amd the Directoy Geoloqg ma 

Mining, Uttar Pradesh, Lucknow, 

Data or information referred to above shall be 

furnished every year reckoned from the date of 

com riGem ent of the period of the mining lease, 

256 The lessee shall commence Mining ope ration 

under the supervision of the Direct rate of 

Geclog and Mining, U.P, Lucknow in atcordamce with 

vw
 

the Mining plan approved by India Burea of Mines, 

Nagpur for prevention of the environmental pollution 

md sotl ermsion, 

Be The lessee shall obtain the written consent 

fronj the occupte rsfowne rs Of the said land be fore 

commencing mining operation in the said lm, ‘the 

said l1emd shall be Gemarcated by the Directoy 

Geology and Mining, U.P. or his representative, 

e 

PART VIIIZ ~ The Covenmts of the state Gverment 

Lessee may hold and enjoy rights quietly 

1, ‘the lessee, Paying the rents, water rate md 

my al ties he reby’ vése rved ag observing md perfo ming 

all the co venan ts an @ agreeneit ts he rain contained 

and on the: partof£ the iessee to: be observed and 

performed shall amd m ay qule tly hold md enjoy the 

rights end premises hereby demised ®r ad during 

the tem he reby”granted without ay unl wen Ae 

Vag) Jy RNa a 
cae GAA 
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- tion, from or by the state @vermmenG or any person 

rightfully claiming under it. . 

Poequisition of land of third parties and compensation 
ete 

L
U
E
 

qne reo £ 

2 if in accordance with the pwvision of clase 

4o0f Part VII of this Schedule the lessee shall 

offer to pay to @™ occupterof the surfae of amy 

partof the said lads compensation for my danage 

or injury which may arise from the proposed operations 

of the lessee m4 the said occupier shall refuse 

his consent t the eXercise of the right Ma powers 

reserved tw the State Gvemment and demised tw the 

lessee by these presents and the lessee shall report 

the matter to the State Gvemment and shall deposit 

with it the amount offered as compensation md if 

the Central/ State Govemment are satisfied that the 

aount of compensation o ffered is fair md reasonable | 

orif itis nt so satisfied and the lessee shall have 

deposited with it such further anount as the state 

and Central G@Qvemments shall consider fair and 

yeasonablie the State Govemment shall order the 

occupler ww. allow the lesse t enter the 1m 

md to carry out such ‘operations as may be necessary 
' 

for the purpose of this: ke ase. In assessing the anount: 

ef such compensation the State Goverment shall 

be guided by the Principles. Of the Land Acquisition 

Act aR. Vand? sp 
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ome Let= ee “he 

3. The Mining lease is renewable in tems of the 

provisions of the Mines and Minerals (Regulation and 

Development) Act 1957 and the rules made thereunder. 

Provided that the State Government may for reasons 

to be recorded in writing reduce the area applied for. 

If the lessees be desirous of taking a renewal 

Lease of the premises hereby denised or of any parts 

of them for a further tem from the expiration of the 

tem hereby granted and is otherwise eligible, he shall 

prior to the expiration of the last mentioned tem give 

to the State Goverment twelve calendar months previous 

notice in writing and shall pay the rent, rates and 

royalties hereby received and shall observe and perfom 

the several covenants and agreanents herein contained 

and on the part of the lessee to be observed and 

perfomed up to the expiration of the tem hereby 

granted The State Goverment on receipt of application 

for renewal, shall consider it in accordance with the 

provisions of the Act and the rules made thereunder 

and shall pass orders as it deang fit. If renewal is 

eee ee Deaf AO anmeatng and antavesing eee tee 
State Goverment if required a counterpart thereof 

execute and deliver.to the lessee a renewed lease of 

the said premises. or part thereof for the further tem 

of ten years at such rents, rates and royalties and 

om, such tems and subject. 40: such covenants and 

agreanents, including this present covenant to renewed 

as shall be in secordance with the Miners Concession 

< "Rules, 1960, applicable to silica sand on the apy 4 
aS ait x Tl. R . V iad me 
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next following the expiration of the term hereby 

granted. 

4. The lessee may at any time determine this 

Lease by giving not less than 12 calendar months 

notice in writing to the State Goverment or to such 

officer, or authority as the State Goverrment may 

specify in this behalf and upon the expiration of such 

notice provided that the lessee shall upon such 

expiration render and pay all rems, water rates, 

royalties, compensation for damages and other moneys | 

which mey then be due and payable under these presents | 

to the lessor or any other person or persons and shall 

deliver these presents to the State Goverment then i 

this lease and the said tem and the liberties, powers 
and privileges hereby granted shall absolutely cease 

ana determine put without prejudice to any right or 

renedy of the lessor in respect of any breach of any 

of the covenants or sgreenents contained in these 

presents. . 

Be On such date as the Stete Goverment may elect 

within 12 calenda? monthé.after the determination 

of this lease or of any renewal thereof, the amount 

of the security deposit pald in respect of this lease | 

and then remaining in’ deposit with the Stete Government | 

Ze and not required to be applied to any of the purposes 

«&» mentioned in this lease shall be refunded to the 

nthe security deposit. 

TI RV 
oss et) Lesse@e No interest shall run o 
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Constructions to inspection. 

1. In case the lessee or his trans feree/assignee 

does not allow entry or inspection by the officers 

authorised by the Central or State Goverment under 

Clauses (i), () or (1) of sub-rule (1) of rule 27 

of said Rules, the State Govermment shall give notice 

in writing to the lessee requiring him to show causes 

within such time as may be specified in the notice why : 

the lease should not be detemined and his security 

deposit forfeited; and if the lessee fails to show : 

cause within the aforessid time to the satisfaction 

of the State Goverment, the State Government may ; 

determine the lease and forfeit the whole or part of 

the security deposit. 

Penalty iy 

2. If the lessee or his transferee or assignee 

makes any default in paygent of rent or water rate 

or royalty as required by section 9 of the Mines and 

Minerals (Regulation and Development) act, 1957 or 

commits a breach of any ‘of the Conditions and covenants . 

other than those referred to in covenant 1 above, the 

St abe Gov errment shail give notice to the lessee 

requiring: ham. to pay the rent, water rate, royselty or 

remedy the preach, as the case may be, within sixty 
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days from the date of receipt of the notice and if 

e
e
 

the rent, water rate and royalty are not paid or the 

preach 1s not renedied within ‘shen period, the 

State Goverment may without prejudice to any proceed- ‘ 

ings thst may be taken against him, detennine the 
pyle? x 

lease and the whole or part of the security 

deposit. 

3. In cases of repeated breaches of covenants and 

agreenents by the lessee for which notice has been vw, | 

Sf given by the State Goverment in accordance with claused 

12a abo nen entioned on @arlier occasion, the Stete 

Gov erm ent without giving any further notice, may 

impose such penalty not exceeding twice the amount 

of annual dead rent specified in clause 2, Part V. 

4 Failure on the part of the lessee to fulfil 

any of the tems and conditions of this lease shall 

not give the Centrel or State Government any cleim 

against the lessee or be deemed a breach of this lease, 

in so far as such failure is considered by the sald 

Government to arise from force majeure, and if through 

foree majeure the fulfilment by the lessee of any of 

the terms and conditions of this lease be delayed, 

the period of such delay shell be added to the period 

fixed by this lease. In this clause the expression 

"Force Majeure" means Act of God, war, insurrection, 

Zz riot, civil commotion, strike, earthquake, tide, stom, 

en tidel wave, flood, lightning, explosion, fire, earth- 
| ( geass 

a ee . =a RV 
a ah 
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quake and any otper happening which the lessee could 

not reasonably prevent or controle 

5. The lessee having first paid diacharged rents, 

rates and royalties payable by virtue of these presenta 

may at the expiration or sooner deteminestion of the 

seid tem or within six calender months thereafter 

{unless the lease shall be detexmmined under clauses 

1 and 2 of this Part and in that case at any time not 

less than three calendar months nor more than six 

calendar months after such determination) take down 

and remove for his own benefit all or any engines 

machinery plant puildings structures tramways railways 

and other works erections and conveniences which may. 

have been erected set up or placed by the lessee in | 

or upon the sakd lands and which the lessee is not 

pound to deliver to the State Goverment under clause | 

20 of Part VII of this Schedule and which the State __ 

Government shall not desire to purchase. 

6. If a& the end of six calendar morths after the 

expiration or sooner detemination of the said tem | 

under the provision contained in clause 4 of Part | 

VIII of this Schedule become effective there shall 

renain in or upon the saic Land any engines machinery 

és plant puildings structures tramways reilways and : 

74) a) other work erections and conv eni ences or other property 
= fake 

se é x V ls _ : eee nr 
BE sug ttt 1 
et . os — 
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which ate not required by the lessee in cormection 

with operations in any other Lands held by hin 

under prospecting licence or mining lease the same 

shell if not removed by the lessee within one 

eglendar month after notice in writing requiring thelr 

ranovel has been given to the lessee by the State 

Goverment be deened to become the property of the 

State Goverment and may be soidor disposed of in 

such mamer as the State Goverment shall deem fit 

without liability to pay any compensation or to 

account to the lessee in respect thereof. 

Botices. 

7 Every notice py these presents required to be 

given to the lessee shall be given in writing to such . 

person resident on the said lands as the lessee may 

appoint for the purpose of receiving such notices and 

if there shall have been no such appointment then eve- 

ry such notice shall be sent to the lessee by regis- 

tered post addressed to the lessee at the address 

recorded in this Lease or at suchother address in 

India as the lessee may from time to time in writing 

to the State Goverment designate for the receipt of 

notices and every such service ‘shall be deemed to 

be proper and valid service upon the lessee and shall 

not be questioned or challenged by him. 

~ “Sg, if in any event the: orders of the State Government | 

are revised, reviewed or cancelled by the Central 

vf ——T. RV 
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Government in pursuance of proceedings under Chapter 

VII of the Mineral Concession Rules,1960,the lessee 

shall not be entitled to compensation for any loss . 

sustained by the lessee in exercise of the powers and 

privileges conferred upon him by these presents, 

8A. The lease is executed at Lucknow the 

capital town of the State of Uttar Pradesh and subject 

to the provision of Article 226 of the Constitution 

ef India it is hereby agreed upben by the lessee and 

the lessor that in the event of any dispute in 

relation to the area under lease,condition of lease, 

the dues realisable under the lease and in respect of 

all matters touching the relationship of the lessee 

and the lessor,the suits (or appeals) shall be 

filed in the Civil Courts at Lucknow and it is hereby 

expressly agreed that neither party shall be competent 

to file a suit or bring any action or file any 

petition at any place other than the courts named 

above « 

ed -ed__ 9. For the purpose of stamp duty the anticipat 
a a 

average dead rent from the demised land is Rrs.3532.86 per 
—_——= 

year. 
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IN WITNESS WHEREOF these presents have 

been executed in the matter hereunder appearing 

the day and year first above written. 

Signed by... Bu. 

R
a
 
h
e
 
m
m
 

Ne
 
i
 

a 
a
 

on
 

For and on £ rk the 
Governor of 'Pialesh, the Lessor 

‘eaes afaa, 
wer fears, 

In the presemes RS ae 

le eeoeeweosveveeewanse ree eavaarse gaz saat a 

aaa 7 arth , ya 12 
, wenit 

ge se wiht ane e 

Ze eo “a Ja fNeAg’s gdh fh. 

Signed by ook KR, Ne. Merten the lessee 
(T.R. VARSHNEY) 

“Deec has been co pared with In the presence - 
“ 

the presence of the vetteed drafy” 
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Certificate No. 

sree ere IONE SUEZ IL, 

Government of Uttar Pradesh 

e-Stamp 

IN-UP76050207133368U 

Certificate Issued Date : 25-Aug-2022 12:32 PM 

Account Reference 

Unique Doc. Refer 

Purchased by 

ence : SUBIN-UPUP1435030444431943392085U 

JITENDRA RA! VARSHNEY 

Description of Document : Article 4 Affidavit 

Property Description : Not Applicable 

Consideration Price (Rs.) 

First Party 

Second Party 

JITENDRA RAI VARSHNEY 

Not Applicable 

Stamp Duty Paid By > JITENDRA RAI VARSHNEY 

Stamp Duty Amouni(Rs.) : 10 
(Ten only) 
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(Senso 

OFFICE OF THE DISTRICT MAGISTRATE, ALLHABAD 
(Mines Section) 

Letter No: \VY — /Mines/2007 Dated-7 Vici 2007 

CERTIFICATE FOR ROYALTY CLEARANCE 

M/S Shri J.R.VARSHNEY S/O Shri Phool Chandra 
Varshney who holds the mining teases of extracting Silica Sand, 
under the Mineral concession Rules-1960 for an area 97 
Acres/hectares in Village JANWAN, Tehsil-Bara, District Allahabad 
has oroduced his statement and Director of Geologist and Mining 
Departement, Allahabad has also peoduced the Royalty Statement 
for the period 01-04-2006 to 31-03-2007. According to these 
statement and available of office ricords the lease holder has paid full 
Royalty/dead rent for the period from 01-04-2006 to 31-03-2007 
payable under the Mines and Minerals (Regulation and Development) 

Act 1957. . . 
These Rules made as per Schedule and terms of the 

- aN , b-87 . 
= District Vines Officer 

a 

lease. 

For Collector 

Allahabad

1498



OFFICE OF THE DISTRICT MAGISTRATE, AL LHABAD 
(Mines Section) 

LetterNo: AV — /Mines/2005 . _ Dated: 2}+/2»200€ 

CERTIFICATE FOR ROYALTY CLEARANGE 

M/S Shri J.R.VARSHNEY S/O Shri Phooi Chandra 
_Varshney who holds the mining leases of extracting Silica Sand, 
under the Mineral concession Rules-1960 for an area 97 
Acres/hectares in Village JANWAN, Tehsil-Bara, District Aliahabad 
has produced his statement and Director of Geologist and Mining 
Departement, Allahabad has also peoduced the Royalty Statement 
for the period 01-04-2004 to 31-3-2006 59,504/- M-T- Tonnes Silica 

Sand. According to these statement angavailable of office ricoras the 

lease holder has paid full Royalty/dead ‘rent for the period from 01-04- 
2004 to 31-23-2006 payable under the Mines and Minerals (Regulation 
and Deveiopmeni) Act 1957. 

_ These Rules made as per Schedule and terms of the 
_ lease. 

Allaneabad 

QI,12 2006
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No. gud, /thadan Dated 2uU—-j2-2e0L 

HINTNG DUBS CLEARANCE CanTieTCaty 

fy. 

tne mining teases of extracting silica sand, under 

the Mineral concession Rules- 1950 for an area 

4/3 Sha A? R, Vers hn. Aas sp Shot Agel ete J eoshnw 

: Ty > 
ecres/hectares in village .\ G@Qmu.VWor 

ensil bare Uistrict Allahabad has produced nis stutement 

end sirector ff seoligist and Mining Yelurtnent .ilahabud 

hes 4.50 pr.duced tne icoyalty statement ror the period- 

or _ iy EGR « 20%. Yornes Silica sand. 

sccourding to these statement the Lease holder hus paid full 

Seyesie underthe kines and Mineréis wleguluvion end 

Allahabad. 

2A. 

j. R. VARSHNEY - 
44/16, LOWTHER ROAD 
ALLAHABAD-21 1002 

1 

soyalty /deudrent Lor the period fren I G, (oth Bl. 3. Pa2zD 

jn .2owt

1500



No. ake /Knadan/ Ioag bated © 16- 2-2 

MINING DUES CLEARANCE CexTISrICate 

M/S RL Vows wo HAIG Loracdloy Read ROO. wo holds 
the mining leases of Ghtracting silica sand, under 

the Mineral concession Rules- 1960 for an area 

acres/hectares in village ~lnnupa 

Tehsil Bara District Allahabad has produced his statement 

and wirector f veoligist and Mining Vepartment sallahabad 

has aiso pr.duced the xoyalty Statement for the period- 

96~97, 47-GQ, ABA of _S829T 4o7_ NM. Tonnes Silica Sand. 

according to these statement the lease holder has paid full 

Koyalty /deadrent for the period from \:4°9é to S}-3-39 

payable underthe Mines and Minerals (Regulation and 

vevelopment )Act 1957. 

These rules made as per-schedule and terms of the 
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re, ae tore s esses eee 

GOVERNMENT OF INDIA 

Jitendra Rai Varshney 

aA AT / Year of Birth : 1948 

Tr / Male 

2328 8736 4768 

wou . UNIQUE IDENTIFICATION AUTHORITY OF INDIA 

t S/O Ber are are, v's/%, Address: S/O Phool Chand 

“Ts, wet area, TareTAT, Varshney, 44/2, LOWTHER 
re Wag, Tar T2a, 211002 ROAD, george town, Allahabad **, 

Allahabad Kly., Allahabad, Uttar 

Pradesh, 211002 

J. R. VARSHNEY 
44/2 Lowther Road 

George Town 

p\.LAHABAD-2 .1002
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